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3.9.2004 	Hoard Mr.H.Chanda, larned courw 
for the applicants.. .: 

.rsj 	'1r1 I 	I1 II.  The O.A. is admitted, call for t 

is 	 • 
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rcords, returnable by four weeks. 

Lit on $.10.2004 for ordcrs. 

1)V 
Member (i) 
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The Hon'bie Mr. Ju - tic RVI(. 
'3 	 Satta, Vic.-CLjiEr%an. 

The H ,~,n I b le Mr. g,V.prh1can 
1 tin i.trQtiv :ienbr. 
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;. - r (A) 	 Vico-Chairman 
41A)JT' 

 Jtv 
'' 	mh 

2.12.04. 	Mr.A.eb Roy, r.C.G.a.c.eeeks 

	

( 	 time to fi1 written atatement. 
Hence case is adjourned to 2nd January 
tOOS* for filing written ótatenent. 

K er 	 Vice..chairma 
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has not been 	 idjciurnd to 29.05 

for filing reply. 
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Mr. 	coudbury, 13arned M.dl.c.G.s.c 

iias filed t 	ritten stalement to-aay. I 
j-fo "i " 	 The learned counsel for the appl.ieant seeks 

time for filing rejeinder. 

Post the matter for hearing on l3o4 o 954 

Rejein4er if any in the zieantlrne. 	 * 
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13.4.2005 	At the request Df Mr. H. Ohaiida, 

learned COflSi)r the applicant the 
case is adjourned List on 12.5.2005. 
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6. 6.2005 	At the request of MrM.Chanda, 

•  learned counsel for the applicant the cai 

is adjourned to 21.6.20u5. Rejoinder, if 
any, in the meantime. 
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O.A. 202/2004 	

r~ 

At the request of the counsel for 

the parties, the case is adjourned to 

28.7.2005 for h'earing.

A~ 	 q'i 
Member 	 Vice-Chairman 

21. 6.2005 
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28.7.2005 	Heard learned counsel for the 

parties. Hearing concluded. Judgment 

delivered in open Court, kept in 

separateA sheets. The application is 

disposed of in terms of the order. 

No order as to costs. 
/-) 

Member 
	 Vice-Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
• GUWAHATI BENCH 

O.A. No.202 of 2004. 

DATE OF DECISION: 28.07.2005 

Shri Anjan Kumar Dey & Ors. 	 APPUCANT(S) 

Mr. M. Chanda, Mr. G.N. Chakrabarty 
	

ADVOCATE FOR THE 
Mr. S. Nath 
	

APPUCANT(S) 

- - VERSUS- 

U..O.I. & Others 
	

RESPONDENT(S) 

Mr. A.K. Chaudhuri, AddLC.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE MIt K.V.PRAHLADAN, ADMINISTRATIVE MEMBER. 

Whether Reporters of local papers may be allowed to see the 
judgments? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
judgment? 

Whether the judgment is to be circulated to the other 
Benches? 

Judgment delivered by Hon'ble Vice-Chairman. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application Nos. 202/2004 

Date of Order : This the 28' day of July, 2005. 

The Hon'ble Sri Justice C. Sivarajan, Vice-Chairman. 

The Hon'ble Sri K.V. Prahiadan, Administrative Member. 

Shri Anjan Kumar Dey, 
Electrician (SK) 
Office of the Garrison Engineer, 
Narengi, Satgaon, 
Guwahati - 781027. 

Shri Mimesh Das, 
Electrician (SK), 
Office of the Garrison Engineer, 
Narengi, Satgaon, 
Guwahati - 781 027. 

Shri Ram Bahadur Limbu, 
Electrician (SK), 
Office of the Garrison Engineer, 
Shillong -2. 

Shri Tapash Nath, 
Electrician (SK), 
Office of the Garrison Engineer, 
Shillong -2. 

Shri Biren Chandra Boro, 
Electrician (SK), 
Office of the Garrison Engineer, 
Shillong -2. 

Shri Subash Nath, 
Electrician (5K), 
Office of the Garrison Engineer, 
Shillong -2. 

Shri Gautam Brahmachari, 
Electrician (SK), 
Office of the Garrison Engineer, 
Shillong -2. 

Shri Shahadat Hussain, 
ElectrIcian (SK) 

fflce of the Garrison Engineer, 
Shillong -2. 

Applicants 
By Mr. M. Chanda, Mr. G.N. Chakrabarty, Mr. S. Nath, Advocates 
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- Versus- 

The Union of India, 
Represen ted by the Secretary to the 
Ministry of Defence, 
Govt of India, 
New Delhi. 

The Commandant Works Engineer, 
Spread Eagle Falls, 
Shillong -793 011. 

The Garrison.Engineer, 
Narengi, Satgaon, 
Guwahati - 781027.  

The Garrison Engineer, 
Shillong-2. 

By Mr. A.K. Chaudhuri, AddI. C.G.S.C. 

.Respondents. 

ORDER(ORAL) 

SIVARAIAN. 1. 

The applicants, 8 in number are presently working as 

Electrician (SK) under the Office of the Garrison Engineer, Shillong at 

the relevant point of time. Prior to this they were holding the post of 

Lineman, Switch Board Attendant and Wireman pursuant to an offer 

of appointment (Annexure - I Series). The terms and conditions under 

which the applicants were offered appointment were also provided 

therein one such offer is dated 26.04.1998. The applicants accepted 

the same and were appointed in the said posts. In 2003 - 14.112003, 

the applicants had made representations (Annexures - IV series) 

before the 2 1  respondent for fixation of their pay scale as Rs. 950-

1500/- instead of Rs. 800-11501- in the post of Lineman, Switch Board 

Attendant and Wireman offered to them in the Annexure - I Series. 

The said applications were rejected as per order dated 27.01.2004 
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(Annexure - V series). The applIcants are aggrieved by the said order. 

Hence, this Original Application. 

The case of the applicant is that the scale of pay in the 

post of Lineman, Switch Board Attendant and Lineman as per order 

dated 24.06.1987 (Annexure - II) issued by the Government of India, 

Ministry of Defence is Rs. 260-400/- and as a result of 3rd Pay 

Commission, the said scale of pay has been revised to Rs. 950-1 500/-. 

Since the applicants were appointed subsequent to 24.06.1987 i.e., 

between 30.6.87 and 26.4.88, they are entitled to be appointed 

initially in the scale of Rs. 950-1 500/-. The applicants have relied on 

the letter dated 09.04.2002 (Annexure - VII), which are the comments 

on the report of the expert committee for implementation of the CAT 

Kolkata Bench order passed in O.A. No. 118/97 filed by Sri P.K. 

Mahanta and Others. 

The respondents have flied their written statement. In 

paragraph 2 of the said written, statement it is stated that lower pay 

scale of Rs. 800-1150/- are for the trainee SBA, Wireman and Lineman 

till they successfully completed their 2 years of probation period/ 

training period after which they will be placed under the skilled pay 

scale of Rs, 950-1500, which fact has been clearly mentioned in the 

speaking order dated 27.01.2004. It. is also stated that inadvertently 

due to ignorance/loss sightedness of the Government of India policy, 

few similarly §ituated fresh appointees were given a skilled pay scale 

of Rs. 950-1500/-. The respondents have also stated in paragraph S in 

reply to paragraph 4.4 of the application that consequent to the 

Government of India, Ministry of Defence letter dated 24.06.1987, 

the post of Switch Board Attendant. Lineman and Wireman were all 

re-designated as Electrician (SK) under the pay scale of Rs. 260-400/- 
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(Pre-revised) and 1s. 9504 500/- (Revised). Again in paragraph 6, it is 

stated, that it is only by mistake that the similarly situated persons 

were granted the pay scale of Es. 950-1 500/-. 

Mr. M. .Chanda, learned counsel for the applicant submits 

that the applicants were appointed as Lineman, Switch Board 

Attendant and Wireman which are general categories, for which scale 

of pay is Rs. 950-1 500/-. But by mistake, the respondents had offered 

the applicants the pay scale of Es. 800-1150/- during the probation 

period. Mr. Chanda submits that the dicotomy of having two scales 

for the same post, one during the period of probation and the other 

after completion of probation period is not provided for any where in 

the Rules. Counsel submits that pursuant to the decision of the 

Calcutta Bench of the Central Mministrative Tribunal an expert 

committee was constituted who has considered the matter and' 

recommended for 'grant of higher scale of pay of Es. 9504500/-

stating that there is an anomaly. Counsel submits that though the 

decision in the matter is pendin, applicants' case has not been taken 

up for similar consideration. Counsel submits that at least a directiofi  

must be isued to the respondents to consider the case of the 

applicants also on similar lines.. 

Mr. A.K. Chauhduri, learned Ad dl. C.G.S.C. for the 

respondents, on the other, hand, submits that at the time of initial 

appointment, the applicants were offered the scale of pay Es. 800-' 

1150/- during the probation period and scale of pay of Es. 950-1500/-

after satisfactory completion of the probation period, which the 

applicants have accepted. He submits that in the instant case, since 

the applicants were offered appointments with specified terms and 

(. 

conditions and since they have accepted the same, after a very long 

4 
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lapse of more than 15 years they cannot be heard to contend that they 

must be given scale of pay contrary to the terms and conditions of the 

appointment letter. Central Government Standing Counsel also took 

us to the appendix of the Annexure - I series which reads as follows: 

"He will be in the scale of Rs, 800-1 5-1010. 
EB-20-1150 and will be considered for 
promotion in the scale of Es. 950-20-1150-EB-
25-1500 in terms of E-in-C8s Branch, New 
Delhi letter No. 902 70/99/EIC dated 11 jan 85: 
by DPC after satisfactory completion of two 
years service in the Grade (Semi Skilled)". 

Standing Counsel accordingly submits that there is absolutely no 

merit in this application. 

6. 	We have considered the rival submissions. As pointed out 

by Mr. A.K. Chaudhuri, learned Addi. C.G.S.C. for the respondents 

the offer of appointment Annexure - I series) clearly provides for 

two separate scales of pay - one during probation and the other 

after probation (vide extracted portion above). The applicants have 

accepted the same and continued in the post for more than 15 years. 

It is only thereafter they had filed representations Annexure - IV 

SEries). The 2 respondent had issued speaking order dated 

27.01 .2004 wherein it is stated that this matter was taken up with the 

Government of India, but the Government of India did not accept the 

same. It is stated that the claim for grant of pay scale of Es. 950-

1500/- from the date of initial appointment was considered in the light 

of the decision of the Government of India communicated vIde E-in-C's 

Branch letter dated 31-01.2003 and after due examination a decision 

was taken that the Government of India did not agree for grant of skill 

pay scale of Es. 950-1 500/-. 

In,  
ru 
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The issue relates to period of two years from the date of 

initial appointment, his only for that period the pay scale of Rs. 800-

1150/- was given. Admittedly, after two years of probation period, the 

applicants have been confirmed and granted the pay scale of Rs. 950-

1500/-. They had accepted the scale of pay mentioned in the offer of 

°appointment letter and they remained without any objection for more 

than 15 years. In such circumstances they cannot be heard to contend 

against the terms and conditions under which they were appointed to 

the post. For this ground alone, this application, prima facie, deserves 

no merit. Hdwever, since the applicants have brought to our notice 

the communication dated 09.04.2002 (Annexure - VII) which are the 

recommendations of the expert committee constituted pursuant to the 

direction of the Calcutta Bench of the Tribunal in O.A. No. 118197 

filed by Sri P.K. Mahanta and Others, if the applicants make any 

representation and if any relief is granted to the applicants in the O.A. 

before the Calcutta Bench pursuant to the recommendation made by 

the expert committee, the competent authority among the 

respondents will consider the case of the applicants' also, if they are 

case similarly situated and pass appropriate orders on the 

representations. 

It is open to the applicants to refer to and rely on the 

decisions of the Supreme Court in M.R. Gupta V. Union of India, 

(1995) 5 SCC 628 (paras 3, 5 and 6 on the question of delay) and in 

Union of India and Others. V. Arun Kumar Roy (1986) 1 SCC 675, 

(Supercession of appointment order by Rules Governing his service 

conditions). The respondents will consider the effect of these 

judgments while considering the representations untrammelled by the 

observations made earlier. 
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The O.A. is disposed of as above. In the circumstances no 

order as to costs. 	- 

The applicants will produce a copy of this order alongwith 

representation, if any, to be filed for compliance before the concerned 

authority. 

L4 

(K.V. PRAHAIAND) 
	

(GSIVARANA) 
ADMINISTRATIVE MEMBER 

	
VICE-CHAIRMAN 

/mb/ 



• 	 . 

AUGZO 

IN THE CENT TADWN1STRATVE TRIBUNAL 
GUWAHATI BENCH: GUWAHATI 

Sri Anjan kumar Dey and Others. 

Union of India & Ors. 

306.87 to 26.2.88- Applicants were iniLially appointed on 

their respectivo dates during the period 

I during the period from 30.6.87 to 26.2.1988, 

as Switch Board Attendant! Wireman/ Lineman, 

in the same cadre and scale of pay of Rs. 

800-1150/--. (Annexurel) 

3011 10.1987- 

manner. 

31.05.1990- CAT, Guwahati passed its judgment and order 

in O.A. No 133(G)/89 and O.A. No. 152(G)/89 

filed by some carpenter, mason, Wireman, 

Plumber (other than the applicants) of the 

respondent department who are in the same 

grade as that of these applicants and who 

were also placed in the scale of 800-1150 in 

a discriminatory manner. It was held that the 

applicants of O.A. No. 133 (G)/89 and 

O.A.No..152(G)/89 were entitled to the scale 

of Rs, 950-1500. 

Appointment of other persons in the similar 

posts were made in the scale of Rs. 950-1500/ 

as evident from the appointment letter of one 

Sri Biren Kr. Dutta dated 30.10.87 (Annexure-

III), While the applicants were placed in the 

scale of Rs. 800-1500/, other similarly 

situated persons were placed in the higher 

scale of Rs, 950-1500/ in a discriminatory 
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1411.2003- 	Applicants submitted representations praying 
for 	the 	scale 	of 	Rs. 	950-1500/ 	at par with 
their 	other,  counterparts. 	Prior 	to that the 

S 	 applicants constantly 	approached the 
respondents f o r 	parity 	of 	pay but not 
consider-ed, (AnnexuroIv Series 

270104 and 030204- Respondents 	addressed 	separate 
speaking orders in a common format to each of 

the applicants informing that their prayer-

for higher- scale could not be agreed to by 

the Government but no reason for such 

rejection was assigned to. (Annexure-V Series) 

Hence this application before the Hon'ble 
Tribunal 

Under the facts and circumstances stated above, the 

applicant humbly prays that Your Lordships be pleased 

to grant the following relief(s) 

That the respondents be directed to grant the scale of 

Rs. 260'-400/- (Pre"revised) Rs, 950-1500/- (revised) at 

the relevant time and refix the pay accordingly to the 

applicants from the date of their initial appointment 

with all consequential benefits including ar - rear, 
annual increments etc. at par with their other 
counterparts 

2 
	

That the impugned speaking orders dated 2701 .2004 and 

dated 03.02.2004 issued by the respondents in the name 

of each of the respective applicants (Annexure-V 

Series) be set aside and quashed. 

Costs of the application, 



4 	Any other relief(s) to t'jhich the applicants are 

entitled 	as the Hon'ble Tribunal may deem fit and 

proper. 

Interim order Draved far. 

During pendency of this application, the applicant 

prays for the fol1ojing relief: 

1. 	That the Hon'ble Tribunal be pleased to direct the 

respondents that pendency of this application shall not 

be a bar for the respondents to consider the case of 

the applicants. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAJ{ATI BENCH: GUWAIJATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	 0. A. No 	 /2004 

Shri Anjan Kr. Dey and Others 	Applicants. 

- Versus 

Union of India & Others 	 : Respondts, 

INDEX 

• 	
SL. Annexure Particulars Page 
No. 

No. 
01, Application 113 

02. Verification 

03, I Copy 	of 	the 	appointment 
(Series) letters,  

04, II Copy 	of 	the 	letter 	dated 
24,06.87, 

05. III Copy 	of 	the 	appointment 

letter dated 30.10,37. 
ç 

T 	06. IV 

(Series) 

Copy 	of 	the 	representations I dated 14.11,03,  

r 07, V Copy 	of 	the 	speaking 	orders 
(Series) dated 27.01.04 & 03.02,2004, 

T 08. VI Copy 	of 	the 	judgment 	and 

order dated 31.05,90. 
T 	o, VII Copy 	of 	the 	order 	dated 

09.04.02 

Filed by 

Date: 	
Advocate 

I 

k Dj 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL , L - j ' 
GUWAHATI BENCH: GUWAHATI 

(n Application under,  Section 19 of the Administrative 

Tribunals Act, 1985) 

0.. A. No. 	 1 2004 

B ETWEEN 

1. Shri Anjan Kumar Dey. 

Electrician (5K) 

Office of the garrison Engineer. 

Naronqj, 	Satgaon, 

GuJahatj781027. 

2, Shri Animesh Das, 

Electrician (SK) 

Office of the Garrison Engineer, 

Narengi, Satgaon 

Gujahati-781027. 

 Shri Ram Bahadur Limbu, 

Electrician (SK) - 

Office of the Garrison Engineer. 

Shillong-2 

 Shri Tapash Nath, 

Electrician (SK) 

Office of the Garrison Engineer. 

Shillong-2 

 ShriBiren Chandra Boro. 

Electrician (5K) 

Office of the Garrison Engineer. 

Shillong"2 

 Shri Subash Nath. 

Electrician (SK) 

Office of the Garrison Engineer. 



Shillong-2 

Shri Gautam Brahmachari. 

Eloct.rjcian (SK) 

Office of the Garrison Engineer. 

Shillonq-2 

8. 	Shri Shahadat Hussain. 

Electrician (SK) 

Office of the Garrison Engineer. 

Shillong-2 

1 	The Union of India, 

Represented by the Secretary to the 

Ministry of Defence, 

Govt. of India 

New Delhi. 

2J 	The Commander Works Engineer, 

Spread Eagle Falls, 

Shi11oiq79301. 

3 	The Garrison Engineer, 

Narenqj, Satqaon, 

GuJahati781027 

41 	The Garrison Encuneer, 

hillonq-2 

- - -Applicants. 
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DETAILS OF THE APPLICATION 

1 
	

Particulars of order(s) aciainst which this aDplication 

is made.. 

This application is made against the impugned speaking 

orders (1) No.1046/618/EIA dated 03.02.2004. (2) 

No..1046/617/EIA dated 03.02.2004, (3) No. 1046/616/EI 

dated 27.012004, (4) No.1046/615/EIA dated 27.01.2004, 

(5) No. 1046/614/EIA dated 27.01.2004, (6) No. 

1046/612/EIA dated 27.01.2004 (7) No.1046/611/EI dated 

27.01.2004 and (8)No. 1046/613/EIA dated 27.01.2004 

addressed to the applicant No, 1,2,3,4,5,6,7 and 8 

respectively whereby the applications of the said 

applicants for grant of higher scale of Rs, 950-1500/-

to the applicants and re-fixation of their pay 

accordingly w.e.f. their respective dates of original 

appointment in the skilled grade were rejected by the 

respondents. The applicants at the time of their 

initial appointment in the skilled grade were placed in 

the lower  scale of Rs.800-1150 whereas other similarly 

situated persons in the same grade were given the 

higher scale of Rs. 950-1500 in a discriminatory 

manner. 

2. 

The applicants declare that the subject matter of this 

application is well within the jurisdiction of this 

Honble Tribunal. 



Limitation. 

The applicants further,  declare that this application is 

filed within the limitation prescribed under section-21 

of the Administrative Tribunals Act, 1985. 

Facts of the Case: 

That the applicants are citizen of India and as such 

they are entitled to all the rights, protections and 

privileges as guaranteed under the Constitution of 

India. 

k.2 That applicants pray for permission to move this 

application jointly in a single application under 

section 4(5)(a) of the Central Administrative Tribunal 

(Procedure) Rules 1985 as the relief's sought for in 

this application by the applicants are common, 

4L3 That the applicants were initially appointed in 

different posts in the skilled grade and their 

respective designations and other details of 

appointments are furnished hereunder; 

Name 	'Designation Date 	of IPlace 	of Appointment order 
appointment 

 ifpostinq. in 	the 
grade.  

Anjan 	Kr Switch board 26.04.1988 0/0 	GE,, T1285/A/1003/EIA 
Doyl' 	Attendant 	 Shillong 
Anirnesh 	Switch Board 31,12.1987 0/0 	• GE; 1285/A/966/EIA 
Das 	 4Attendant 	 Shillong 

RBahadur Switch Board 26.02.1988 0/o 	GE. 1285/A/1/98/EIA 

	

imu 	Attendant 	 Shillonq 

1 "Tap~sh Nath Switch Board 30.06.1987 0/0 GE, 	1208/R/351/EIC(I) 

Attendant 	 Shillong 

kA 



Birlen 'Wireman 15101987 0/o 	GE, 
Chnd raBo ro Shill ong 1 285/A/956/ E IA 
Suash Nath Wireman 23101987 0/o 	GE. 1285/A/962/EIA 

ShillonQ 
Gautam Bra Lineman 12101987 0/0 	GE, 1285/A/934/EIA 
hanachari Shillonq 

1 Shhadat 	f Switch Board 30..12.1987 0/o 	GE, 1285/A/965/EIA 
Hussain. Attendant jShillong 

 

It is. relevant to mention here that the posts of 

Switch Board Attendant, Wireman, Lineman etc are all in 

the same cadre and as such the present applicants only 

were placed in the scale of Rs, 800 - 1150 at the time of 

appointment. 

(Copy of appointment letters are annexed hereto as 

Annexure-I Series) 

&4 That subsequently all the trades of the industrial 

cadre of the MES were rationalized in order to conform 

to the structure of the National classification of 

occupation vide letter no. 91026/ETC/38/116/D (WII) 

dated 24061987 issued by the Ministry of Defence, 

Government of India. Under the said rationalization, 

the post of switch board attendant, lineman, wireman 

were all redesignated as Electrician (3K) and they all 

were in the same scale of Rs. 260-400 (prerevised) as 

evident from the said letter dated 24061987. 

Accordingly these applicants were also redesigned as 

electrician (SK). Further although all the applicants 

were initially posted in the office of the GE, Shillonq 

but subsequently the applicant no. I and 2 were 

JV A  K--"'l D__rd. 
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transferred and posted in the office of the GE, 

Narengi, Guwahati, Where as the other applicants are 

still continuing at Shillonq, 

(Copy of letter dated 24061987 is enclosed 

hereto as Annexure-IL) 

45 That the present applicants were all placed in the 

scale of Rs. 800-1150/ at the time of the appointment 

whereas other similarly situated Switch Board 

Attendant, Lineman, Wireman who were appointed along 

with the applicants at that time were placed in the 

higher scale of Rs. 950-1500/ at the time of their,  

appointment. It has been observed that those persons 

who were posted at Shillong were placed in the lOwer 

scale of Rs. 800-1150/-, which includes the applicants 

also whereas those posted at Guwahati were given in the 

higher scale of Rs. 950-1500/. It may be ovidnt from 

one appointment letter issued under No.. 1016/4784/EIN B 

dated 30.101987 in the name of Sri Biren Kurnar Dutta 

who by virtue of his posting at Guwahati was placed in 

the higher scale of Rs. 950-1500/, although he was 

ppointed in the post of wireman and a large number of 

similarly situated as that of the applicants. There are 

other instances also. However, inspite of the best 

effort the applicants could not collect those 

appointment orders carrying scale of Rs 950-1500/-

Thus the applicants have been grossly discriminated 

upon 

(Copy of appointment letter,  dated 30101987 is 

enclosed hereto as Annexure-Ill). 

A)rp^ ¼1t "i' 



4.6 That the applicants being aggrieved at this, approached 

the respondents soekinq justice and submitted 

representatjon on 14.11.2003 praying for grant of 

higher scale of Rs. 9501500/ i.e. at par with that of 

their other counterparts. It is pertinent to mention 

here that the applicants are doing the same djtios and 

responsibilities like the other Switch Board ttendant, 

Wireman and Lineman who have been given the scale of 

Rs, 9501500/, 

(Copy of representations (8 Nos.) dated 14.11.2003 

are annexed hereto as Annexure-IV Series). 

4.)7 That in reply to the representations aforesaid, the 

respondent No.2 has issued one impugned speaking order 

in a common format addressed separately to each of the 

applicants on 27.01.2004 and 03.02.2004 informing the 

applicants that their prayer of higher scale of Rs, 

95O1500/ could not be agreed to by the Govt. of India 

for which no reason has been assigned. The respondents 

have therefore rejected the prayer of the applicants in 

an arbitrary, unjust and discriminatory manner. 

(Copy of the speaking orders dated 27.01.2004 and 

03.02.2004 (8.nos) are annexed hereto as Annxur- 

Series). 

48 That it is stated that similar discrimination was also 

made by the respondents in case of some other 

carpenter, Mason, Wireman, Plumber who were in the same 

skilled Grade as that of these applicants and were 

placed in the lower scale of Rs,8001150/- as done in 
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case of these applicants. Consequently a group of those 

workers approached the Honble Central Administrative 

Tribunais Guwahati Bench through O.ANo 133(G)/1989 

and OANo 152(G)/1989 praying for grant of higher 

scale of Ps. 950-1500/. The Hon'hle CAT after examining 

the cases disposed of both the OA's vide a common 

judgment and order dated 31.05..1990 holding that the 

applicants of O.A. No. 133 (Manik Ch. Das & ors, - Vs-

U.O.I & Ors) and O.A. No. 152 (Jatin Saikia. & Ors. - 

Vs- U.O..I & Ors.) are entitled to the scale of Ps. 950-

1500/- with usual allowances and yearly increment from 

the dates of their first appointmont and further 

directed the Respondents of those O.A'S to implement 

the order,  within a period of 90 days time. It is 

pertinent to mention here that the applicants of this 

application are also holding the similar posts and 

doing the same duties and responsibilities and as such 

the principle laid down in the judgment dated 

31.05.1990 are also applicable in case of these 

applicants. But unfortunately the Respondents herein 

acting arbitrarily and most mechanically denied to 

extend the same benefit to these applicants, 

(Copy of the judgment and order,  dated 31.05,1990 

is annexed hereto as Annexure-VI), 

4 ,9 That it is stated that the Army Headquarter, Engineer-

in-Chief Branch, New Delhi vide it's letter,  bearing No. 

90270/73/86/EIC (3) dated 9th April, 2002 it is 

informed that an expert committee was constituted on 

frIJJA \/s OAJ 



the order of the Hon'ble CAT, Kolkata, passed in O.A. 

No. 118/97 for redressal of grievances of employees  and 

with the view of intention to remove anomalies which 

are created while implementing the recommendations of 

the expert committee report and asked for comments of 

the various commands with the instruction to submit the 

said comments by 15 May, 2002. The present 

applicants are also victims of similar circumstances as 

because they were placed in the lower pay scales of Rs, 

800-1150/ whereas other similarly situated persons in 

the same grade were given the higher,  scale of Rs. 950-

1500/- in a discriminatory manner. Therefore, finding 

no other alternative the applicants are approaching 

this Honble Tribunal for a specific direction upon the 

respondents for grant of pay scale of Rs. 950-1500/- to 

the applicants from the date of their initial 

appointment. In this connection it may be stated that 

the applicants in spite of their best effort could not 

obtained a complete copy of the order dated 09.04.2002, 

however they have obtained a copy of the order dated 

09.04,2002 where some paragraphs are missing. Therefore 

the Honble Court be pleased to direct the respondents 

to produce a complete copy order dated 09.04.2002 for 

proper adjudication of the case of the applicants. 

(Copy of the order dated 09.04.02 is annexed 

hereto for perusal of Hon'ble Tribunal as 

Annexure--VIT) . 

4 
	

That due to denial of the aforesaid benefit to the 

applicants, the respondents have been committing a 
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continuous wrong and fresh cause of action arises every 

month when the salary of the applicants are paid at a 

loier rate causing great financial loss to the 

applicants 

410 That the applicants are legitimately entitled to the 

scale of Rs 9501500/m which have been denied to 

them 	As 	such 	finding 	no 	other 	aLternative, 	L11 

applicants are approaching this Hotfble Tribunal and it 

is 	a 	fit 	case 	for 	the 	Hon'ble 	Tribunal to 	interfere 

with and protect the legitimate rightsand intoress of 

the applicants, 	directing the 	respondents to grant 	the 

scale of Rs. 9501500/- to the applicants from the date 

of 	their 	first 	appointment 	with 	all consequential 

benefits at par with their counterparts. 

4.11 That 	this 	application 	is 	made 	bonafide and 	for 	the 

interest of justice 

5 	Grounds for relief(s) with leaal provisions. 

For that, the applicants are entitled to the scale of 

Rs. 260400/ -  (pre-revised) and revised Rs. 950-15001 

at the time of their first appointment but they have 

been wrongly placed in the lower scale of Rs. 800-

1150/ - .. 

5.2 For that, a large numbers of similarly situated persons 

in the same grade who joined along with the applicants 

under G..E, Guwahati were given the higher scale of Rs.. 

are also 950-1500/ and as such these applicants  

PA. 



	

I 
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II 

entitled to get the same since they are doing the same 

duties and responsibilities 

5.3 For that, the similar issue was dealt in by this 

Honble Tribunal in case of some other applicants vide 

O.ANO 133(G)/89 and 152(G)/89 and the Hon'ble Tribunal 

vide its judgment dated 31,05.1990 held that those 

applicants are entitled to the scale of Rs. 9501500/ 

These applicants are similarly situated and hence 

entitled to get the same benefit. 

5.4 For that, 	the applicants prayed and submitted 

representations for grant of the scale of Rs. 9501500/ 

to them, which were rejected by a nonspeaking order 

issued by the respondents. 

For that, the respondents did not assign any reason for 

rejection of the claims of the applicants and as such 

is arbitrary, malafide, illegal, unjust and unfair. 

5.16 For that, the denial of the scale of Rs. 950-'1500/ to 

the applicants is discriminatory, and violative of the 

rtic1e14 and 16 of the Constitution of India and 

contrary to the principles of natural justice. 

5. ~;,  For that the applicants have been suffering heavy 

financial loss and in terms of service prospect due to 

denial of their legitimate claim. 

	

6 	Details of remedies exhausted. 

dVAV. k5\ 



8. 
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That the applicants state that they have exhausted all 

the remedies available to them and there is no other 

alternative and efficacious remedy than to file this 

application. 

Matters not previously filed or pending with any other 

Court.. 

The applicants further declare that they had not 

previously filed any application, Writ Petition or Suit 

before any Court or any other authority or any other 

Bench of the Tribunal regarding the subject matter of 

this application nor any such application, W r i t 

Petition or Suit is pending before any of them. 

Relief(s) sought for: 

Under the facts and circumstances stated above, the 

applicants humbly pray that Your Lordships be pleased 

to grant the following relief(s): 

That the respondents be directed to grant the scale of 

Rs. 260-400/- (pre-revisod) Rs. 950-1500/- revised at 

the relevant time and re-fix the pay accordingly to the 

applicants from the date of their initial appointment 

with all consequential benefits including arrear, 

nnual increments etc. at par with their other 

counterparts. 

That the impugned speaking orders dated 27..01.2004 and 

dated 03.02.2004 issued by the respondents in the name 

of each of the respective applicants (nnexure-V 

Series) be set aside and quashed. 

AV Y" 
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M. 

3 Costs of the application. 

4 	Any 	other, relief(s) to which 	the applicants are 

entitled 	as the 	Hon'ble Tribunal 	may doom 	fit and 

proper. 

9 1  Interim order prayed for. 	
* 

During pendency of this applications the applicants pray 

for the follodng relief: 

9k1 That the Hon'blo Tribunal be pleased to direct the 

respondents that pendency of this application shall not 

be a bar for,  the respondents to consider the case of 

the applicants. 

19. 

This application is filed through Advocates. 

I. P. 0. No. 

Date of Issue 

id.i) Issued from 

Payable  at 

• List ofen1osures. 

As given in the index. 

7.1 

8 

Q)_\ D It 



VI 

14 

VERIFICATION 

I, Shri Anjan Kumar Dey, S/o Shri Asit Kumar Doy, aged 

about 36 years, working as Electrician (SK) in the 

office of GE, Narangi, Guwahati one of the applicant 

in the instant application duly authorized by the 

others to verify this verification, do hereby verify 

that the statements made in Paragraph 1 to 4 and 6 to 

12 are true to my knowledge and those made in Paragraph 

.5 are true to my legal advice and I have not suppressed 

any material fact. 

And I sign this verification on this the 3gff day of 

August. 2004 
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• 	• 	iquipnnt 	 4oviug Naehin ry 974).5 326866-18 

(SK) 	 • 	974o 39-1o.400 
0 	 . 	 • 	• 	 97910 
• ArraturoW1uQor 	. . E3..e(,trician (SK) 	851 9 10  

• 6, 	E)eetrlLau 	
0 

,-.. 

Carpenter (3K) 	811. 	lt 

0 	 Carpcnt:3r . 	 Carpenter 

• 9 	eie 	 . 	 .• 

Fitter R np:Ine. 	 ilech;ir'ic Petrol 	846 * 10 
• . 	 . 0 

	
. nr Diesel engine 845.13 

	

• 	 /, ii, 	 Art1f1cer 	(BK) 	
• 0 	 • 

•Ir!; ;.'.ent 	 •crno prdiioi 41.15  
• 	 •/ 	 • 	 •0 	 • 	 I 	t iuio tit 	 841r20 L/ 

851.20 " 



/ 	 . 	 . 

2 

- 	 - 

Nb 

1).ia0 r11t07' Ilochanic 	llrchrnjc 	8 070 - 	- 	- 	 llofriortor — 

- 	 ahin1st (OK) 835iO 

(a) Driver '-96120 	-. tatjo,Drillor 	_- 	Eririno. Stti (s)9ei5 - 'flo3d lo1].ey' (Ia) 	-" (b) Drjvei Mibile974,45  - iili 	 .Plat (sic) (c) - 974,70 . • 	
Cone rote 	- 

- 	 () 	 .143.5.290 
Driller vtell Boring well Driller 	 :• 

P 110 ffrivor,*1____._7 17,10 260 

Elecriclan (K) 855,10— ta*doe. 

lectrio1arj (SZ) - 857.1c 	 - 

Electrician () 	,• 	 . 	 .. 	 - 

flrso 	(BK' 	961,2 t4 -.  

	

• 	 951,4 	.'-'. 

951.90 . 
- 	

- 	 952.3Or 
952  - . 	v- 	95&io L Packer Grade I 	 Pricker Gde I I. 9.76oOg  - 	 . 	

26O629Q.6. Grade 	 - 	Packer ODE II 
-2 104..E 	5O.eTj

99  Pipe Fitter 	 - Fitter Pipe -8?loiO 26 

	

• 	 . 	

. 

Ufl1) 	. 	• 	• 	- 	-- - 
	-dc 	. 	871,20. 1• 	 ., 	 - 

Cwio Woavo r 	- 	 Cano 	 j  man - 	. 	942.30 - 
- 	 - 	 • 	 . 	 \_ 	, - Lift Attendant 	 . Lift Operator 	9-79.3o 	. 

- 	- 	•. 	 .. 	.• Notor pumD Attdt . 	Pump .HOUSO Operator1 96170 

- 	 - 	/.• 	-. • 	39O—lo-400 
1Jaliow Boy 	 - Dallow Boy 	- 	_ • 210 	226—E13..-. 

\/ 
')1.O Jontor 	 Cable Joint'r 	

e573o 33O.37O...1O HRII) 	. 	. 	- 	
• 

	

ccrlt 	/ 

-- 

3iritch Bonxva -  Att 

iroma. 



• S 0 

13 ollo r Att:o Jat 

B3ackmith 

Painter- 

pholateror 

• 	9:f, / Operator Pneumatic 
• !TOOJ.S 

• 5) 	
V 

• Wtflerivan 

S 	Valvean 

- 

/ / 	 Iihi0 	LIft 'h1 (S) 00 26On_ 	n 

l•S_' 0 

Patern 1J1tar 

1rG 	lo N c ha iic. 

t!elder 

Carpontor 

VehI1e 1echaj 

Welder (SK) 

891.20 

84320  

8720 :G 	 •-do. 
872.2i 

Boil 	Attori 	962,20 '<< 	.do.' .dat(SJç) 	•--- 
Blacksmith (Sic) 	.831,10 L- 	—do-. 
MOMVIar (r)  
PairLtor 	93210'-" 	t*jOrs 

932 	_-<- 	- 
796,10 

Operator Preuma.. 	7i2,10 t10 TQQJ (Sic) 	974,g2 

C) 	— ILc 	r!ncu (SS) 	831,40 
H . 

l4ate (SS.) go o  

VaJ.ve rn 
data 

	

/ 	• 	 _ 
dOOIb " 	 Iazdoor (UK) 	999 	196 3-220-. -3-232 

I' 10 aceoc1ed for the 'ofIfi 

	

r10q aq shown bo3 	 oatj 	in the existing ow :-. 

The tra 	
of Tailor will be bôljsiied * cxisting ThcUmbant will be .reaosigfl0 as Upho1stgre 

.5 	
r•( 

Th trade9 of Vcharpoy Stringer, Coal Triiruner and 'Fireman will b aboljshe 	
existing Iflcunibnts In the pay Scab of R921O 290 wiJi. be  redesi.gt0 as i4ates 0  The t exioting Charpoy Stringe tn iho pay cabe of Ha 196-232 will be redosIga 	as Meztoori 0  

* 	 • 	
. 	Cotd... 0 4/ 0 , 

S 	'•• 5 	••• 	•S 
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/ 
1 

• 	 •' 

Ug - wr1ter and Driver Compressor wIll als.q be 
(:U.)O.LiihOd and 	xiting incumbents re...1osignathd a3 
pt:Lntor vind Fr1vr Engine /1 Static respectively.' 

41 	 Tharo milt be no future recruitmont of Glazier, 
mvl the catoory wIll bo nboli3hed when existing hoId'. 

• 	 e 	(To weshod OUt: 

.• 	 The ro1ovnt roc11 Itrnont rules wi1lh 	amended as 
necrsry 0  rending 	chamenIment 9  recruitment aS icell as the 
ebenrr].s of •prornotion and.doi'otion will be on the hass of above 

:. 	Licd:i.rictjon 	nnq iterIxi msUro' 

4. 	 The dutLos of the posts will be laid down by the 
': 	iinCh1of' 	. 

This letter issues with the conoUrremo of' the Kinistxy 
of Flance 	(Defoe 'jdg their U.0 0  Voa,1809AI-111 of 19860 

...-Yours faithfully, 
• 	 . 

. 

• 	 0 p B uruuu N1) 
Ud' secretary' to the Govt 

• 	 of Indj 

 

!1 

f 
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GUhati 	

78133 
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a 

ri , rtfl  

1 	,: L\ria 	/ 
F3i) 	/ 	 I  

pOXNrI L 

flC 
your interviOw held in thi3 

f Lice an 25 &P 8? 

• 	
thO appintm 	S 

ro 

the sca1 of 1. 	
7115 J_H 

d other a1jwflC6' 	
admisSible fr 	time tDtim. it may 

o 2 •fl3t2d 
that yUrapPD1m twill be 	

bjctt3 the 

ti3S laid dn in 	
pdiX 'A' atLaCh. 

, 	JtZ)U 	c-pL th oL-r 	
hvtthV diLEC 

'2 ffCC Jf 	) rl i 	for duty n or bL3  

	

' rith rquiit3 cu rL jf i
ca te /Ci ç • 	r vrifiCtiPfl nd 

cord 
o TA/DA is adniis$ib for joining the duty. 

If yiu a 	Dt joththg duty by 
th2 aboV2 datci it will h 

SuIllad that you ar not 1ongr 	 tha ofu 	d 

chi ufCr will utomdt ily stand canC11 

0 	 • 	 0 •  •1 	 0 	 jautI5i1tflt 
drflthirativ2 off 

icr 

rricl . 7 	
CoanU 

s 	N cj 
	"rks gin 

0S 	 . 	

• 0 	 • 

0 	

•: 

0 ' 	 S 	

• 	
' 	

0 
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.. 

- 

Th 	a b v o 1ndividul hrs bn 
posL.d t 	yz,ur divis1n 	cytinstxisting 
.vtyn 	will 
PI 	nsur 	th-t -ill 	th 	origi.n1 

, 	 (r 	Rincjiyn d'cum nto with r.grd to 	gJ/qu1ific- 
Ljy/cc3t 	v rifi?d b- for'c 	b - k1ng th 
I11Jvi1u-1 	on strncith. 	Th 	iUividu4 's 
$jt 	*I3. 	1O3yt/g 

rsp-ct 	f 	 icJu,l"it.3r1clocd. 
dUly v r-iti Poljc 	Quthorit4.c30, 

Chirct
/in

c - t1on form th 

	

, 3• 	"lh(-3 	 subjct 
fic V Roll forwhich. 

n-c..:;iry C rms duly'gotf il led 
'y 	t..h ~ 	bDv i - J 	m - y b. sent to 

t' ii ic 	iu th  

'. 	 L 	ri s u r.j 	eli -It docum_rit slJ.sLc3 
b(:iin.d; £rm. tho 'iñdiidui1 

- id koL ii 	r cord. 	Th. 	d - t 	of 
rLinq of th1. individu-il will ho 

1ntru-t. 	to this offic 	withir 	24 hears 
fro-T 	t-h 	curinc-. 	of CJ3Wlty 

je L1fjcLz ~ ' 	.ltrorn'Cjvil 
Surgr) 	or St -  ff Surgr 
lil i t ri ry llospitil. 

1 Ldtci Grtifjctj udr At 	1 

49 CSR. 

i)oclr)Ljfl 	of M -ri -ig. 

I' 

))DiflLfflJflL 	j 	ujcçcJ' 
V 	i 	iLi :ii 	1 	('V 	 xit which 

I LIjV3 	J)312C3 	uLloittjs 	are 	b'inj 
r. , 	u 	L 	1. 

.. 
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Ski-i Anjan Kumiu L)cy, 
Electrician (8K) 
Office of the Garrison Engineer 
Narengi, Satgaon, °  
Guwahaii-781027 	 . 

To  
The Commander Works Engineers  
S.E.FaIIs, 	S 	 •. 	 !.4 	. 	•!;.rr;nr 
Shillong-793011 	. 

ell 

/. 	,.. 

Sub: Discrepancies IuPav Scale. 	 . 

1 

Sir, 

()I-o/i 

 

 

Most renpectiuitly I beg to bring the following facts under your notice for... 
your kind and avmpathenc considerations 

• 	
': 

1 	That Sir, I was UutI4fly dppolnled as Swiüh Board AUcndant with effet 
from 12 (15 1988 in the pay scale of Ra. 800-1150/-, and was posted at 
Shillong under. the G.E., Air Force, Shiflong Subsequently I was 
transfeired and posted at Narengi, thiwáhati in 1993 and still continuing 
as such. 

0 
 y 

A copy of my appointment letter dated 26.4.1988 is annexed herewith for 
yourkindperusaIandmarkedasAnne. 

2. 	That Sir, I bcg to state that while I was given the ay scale of Rs. 800- 
1150/- at the time of appointment, some Other persons of the same grade 
ic. Switch. Board Attendant, Lineman, Wircman appointed at the samc 
time have been given the higher pay scale of Ks. 930-15001-, in a 

- 	disciiminatoiy manner. 	 S  

That Sir, it has been found that those including myself who were posted at 
Shillong in the above mentioned grades at that point of,tiine were given 
the lower scale of Rs. 800-1 ISO!- whereas those who were posted at 
Guwahali were given, the highei scaló of Rs. 950-1500/-. As an 
lllu8tratmg case one appointment letter' of Sin-i. Biren' Kumai Dutta, 
Wiremait Issued under No. 1016/47841E1N13 dated 30.10,1987, Is annexed 
as ujJ which shows that the said appointee got the higher acale of. 
Rs. 9504500/- only because he was poited at Guwahati. There are many 
such instances. 

fi (pf f- ,' 	 CNN9 CO 	gy 44 
That Sir, I b'g to submit that the p08th of SWitch Board Attendant, 	r v 
Lineman, Wireman (all designated as Electrician (SK) later on as per 
Nattcnal cbssifi1..aiion of ocupaLion) irc all in the s1zmc cadrc who wcrc 

- 1 A 

<c I 	4. 



5. 

from the lcttcr No. 910261ETC/88/116/D(W.11) dated 24.6. 1987 issucd by 
the Ministry of Defence, (kivemnient of india wherein the above 
mentioned designations have been shown under SI. 1o. 17,18 and 19 
alongside their pay scales 

Copy of letter dated 24.6.1987.is annexed herewith as Annexurv-c. 

That Sir, although I was initially posted at Shillong but I belong to the 
same cadre of the other Switch Board Attendant, Lmeman, Wireman who 
were simultaneously posted at Guwahati and have been discharging the 
same duties and responsibilities andI am sinularly situated with them As 
such, granting of the lower scale of P.s. 8001150/- to me as against the 
higher scale of Ra. 950-15001- granted to those posted at Guwahati is 
discrimmatoiy and illegal which will adversely affect my service prospects 
and will cause irrepaiable financial losses to inc in all counts thrnughout 
my whole life. 

Under the circumstances stated above, I would pray your honour 
kindly to grant me the higher pay scale of Rs 950-1500/- 1 e' at par with 
that of my other counterparts posted at Guwahati With effect from the 
mlthIl ddie of my Joining, with all conscquentzd sere benefits and for 
this act of your kindness, r shall remain ever grateful toynu. ' 

V. 

Enclo: Annexure-A,B,C. 	 . 	Yotnifaitliflilly, 

Date: 	 (ANJAN 'KUMAR DEY) 

I ......... 
i.,.., 



From 	-. - 
• 	SIui Aniinesh Das, 

Electricjan• (SK) 
• 	alike of th Garrison Enginer 

• 	 N4ireng)., Sulgaon, 
Guwahatj-79 1027 

To 	 - 

The Commander Works Engineers 

ShiI1ong-79301 

Sub: 	jcrenap1es in Pay Scn. 	
: 

Sir, 

Most rcspecthilly I beg to biing the following facts under your notice for your kind and sympathetic considerations 

L ThdL Sir, I wis mthally appomtcd as Swiich Board Attendant with eL1et from Ianuaiy 1988 in the pay scale of Ps. 00-1 150'. and wasposted at Shillong under 
the G F, SIniJong. Subsequently I was transferred and posted at Narengi. Guwah.atj in 1996 and still continuing as such. 	 1 

A copy of my appointment kftr dated 30.12.1987 is annexed herewith for your kind perusal and .matked as Annexijre-A. 

That Sir. I beg to slate that whiJe I was given the pay scale of Its. 800-11501 at the tune of appointlntit, some of Izet peisoils of the same giade i c Switi,hi Board Attendant Lineman, Wirernan appointed at the sante tiñie have been given the higher pay scaic of Rs. 950..15001-, in ii 	 ruiflflc'r. 

That Sir, it has been ftund that those including myself who were posted at 
Shillong in the abov 1nntione(I grades at that pointf tithe were given the lower 
saIc of Pa 800.1150/- whereas those who were posted at Guwahati were given 
the higlier• sa1e of Ra. 950-1500/-. As an ittusIraling case oiw apn1 leUtr of Shn iliren Kumar fluiti Wuernan uud under No l016/47g4/P1 	dated 30 10 1987, is anne,edas 	w Annec-J3 which show that the said appomtec got 
the higher scale of Rs. 9504500/- only because he was posted atGuwahatj There are many such instances, 

C1f 	 )1I .i#vtf o)J4 .Ii- 	- o 4 That Sir, I beg to submit that 	 -'7 '5 
the posts of Switch Board Attendant, Lineman ' 

Wireman (all designated as Electrician (SK) later on as per Na1ona1 classification occupatio 	re all in l(ie sitne c idic '.lio wve getting the same wale of Pa 60-400 (Pre-1ew40J) 	Tins is quite cident floin (11e letter No 
• • 91 026/ETC/88/1 ,16/(4) dted.24.6.1987 issued bythe Ministry of Defence, 



iL 
•Govncnt of India whcrcin the above mciitiditcd dcaignations have been shown 

• under St. No. 17,18 and 19 alongside their pay scales. 

Copy of letter dated 24.6.1987 is annexed herewith as Annexure-C. 

5. That Sir, although I was initially posted at Shillong but .1 'bekmg to the 
same cadre of the other Switch Board Attendant, Lineman, Wireman who were. 
simultaneously posteØ at 14wahati and have been discharging the same duties 
and responsibilities and I am similarly, situated with 'them. As such, granting of 
the lowàr scale of Rs. 800-1150/- to me as against the higher icale of Rs. 950-
1500/- granted to those posted. at Guwahati is discriminatoiy'an4 illegal which 

• will adversely affàct my service prospects and will cause irreparable financial 
lOsses tome mall counts throughout my whole life. 

Under the circumstances stated above, I would pray your honour kindly to 
• grant mc the highcr pay scalcof 1t13. 950-1500/- i.c. 'at par with that 'of my other 

counterparts posted at Guwahati with effect from the initial date of my joining, 
with all consóquential service benefits and for this Iact of your kindness, I shall 
remainevergratefultoyoU. 	 •• 	'' "' 

Fnclo Annexure-A,B,C 

Date: 14 ' 0 j 	 (ANIMESH DAS) 

• 	•• 



• From 
}t11111 Jhthu LiflibU 

• 	. 	. 	.c ,  
IJC(tTI$811 

Office of the Garrison Engineer,  

•Shiil6ng-9..' 
••,rr• 	•..•• 

4. 

Tl.ie Conunilder \Vorks Engineers, 
Spread Eagle FaUx;, 
c:11..10ftl I 

I 

Sub: 	
.;

If • 

Sir, 

Most EeSpCCtfltY I bcp. to bri.g the following facts under your-notice for 
your kind and s,ipathcIie considerations. 	,. . 	. 

t 

That Sir, I was initially  appdinted as Switch Board . endant, .with effect from 

Msrch 1988 in th pi sc1ik 1 P.s 800-1150/- and %vaspustCd a1,Sulong under 

the CLJ Shiflong4vhere I am contihuing as auèhA copy my 
appointment letter"dated 26 2 1988 is annexed herewith for your kind perusal and 

maiked a 

That Sir, I beg to 	that v-bile I was gvct1 the pay scaic of Rs 800-1150/- at 

the time of appointnleflt ojne other persons of the same gradc i.e. Switch Board 

Attendant, Lineman Wireman appointed at the. same time have been given the 

higher pay sc alz of iRs. 9 50-1 5Q0.', in (hs UIM<Wy ms!,nnr. 

That Sir, it has been found that those including myself who were posted at 

'Mlong in the abo%c nicrttioncd i adcs at that point of time wirc given she lower 

scale of Rs. 800-1150/- whereas those who were posted at Utwahati were given 

the lughet scale of Rs 950-1500/- As an illustrating case one appointment letter 

of Shri Biren Kumat Dutta Vs jr&cnan isud bn.Jer No 1016/47841E1NB dated 
30.10.1987, is annexed as Ji&re cvhkh shows that the said appointee got 

(he higher scale of Rs 950-1500/- univ because he was poLd iI (3uwab4IL There 

are niay such instances. 	- 

That Sir, I beg to submit that the posts of;Switch Board Attendant, . Lineman, 

Wireman (all designated Electrician 
(SK) later on as p National classification 

• of occupation) are a11 in the same cadrc who were getting the same scale of P.s. 
260-400 (Pre-reised). This is quite eident front the letter No. 910261ETC/88 1  

1 16 1D( V -ii) dated 24 6 1987 issued b the Ministry of Defence, Goverflmeflt of 
India wherein the above mtiod designations have been shown under Si. No. 
17,18 and 19 alongside their pay scales. 	 • 

Copy of lcttcr dated 24.6.1987 is annccd hcrcwith as 

• 	- 	- 	- 	•. 	. 	•.- 	. 
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5 	that Sir, although I was initially posted at Shillong but I belong to the same cadre 
of the other Switch Board Attendant, Lineman, Wireman who were 
simultaneously posted at Guwahati and have been discharging the same duties 
and responsibihtiôs and I am sunilarly situated with them As such, granting of 
Ihe lower scdle of Rs 800-1150/- to me as agtunst the higher scdc of Es 950 
1 500/- granted to those posted at Guahati is dsscnminatory, and illegal which 
will adveiely affect my senice prospects and will cause irreparable financial 
losses to me in all counts throughout my whole life 

ljiider the circumstances stated above I vouId pray your honour kindly to grant 
me the higher pay scale of Ks 950-15001- 1 e atpar with that of my other 
counteipails posted at Guwahati with effect from the initial date ofMY  joining, 
with all consequential scivie benefits and for this act of vow kindness, I shall 
remain ever grateful to you 

Enclo Anncxure-A.B,C 	 faiIfi1, 

Date li U, N 0 	 (RAM BAHADUR LIMBU) 

OS! 



From 
Tapah.Nath 	 .. 

• 	 Electrkian(SK) 
• 	 ()ffice.of the Garrison Engincr 

Shillong 	 : 

To 	
(OL)) 

• 	 The Commander \Vorks Engineers, 
• 	 Spread E'3e Falls; 

Shillong-793011  

	

• 	
•v>'' 	 r 

St'i Dk 	p.sic 	j"s 'cak  

sir, 

Most respectfully I beg to bring the following facts under your notice for 
your kind and nIrIpallictic coiileiations. 	 ' 	 1 

That Sir, I was initially appoint ad as Switch Board ARendant,i with effect from 
Srpkmher. 1.0,37 in ihc Pav scak, ( if 111 800-1P30'- dnd iwa4 lf potetla( Slullong 
under. the G. 	 Shillnng.yhere I am continuing as such. A copy my 

• 	
. 	àppointnint letter datea 30,06,1987 is annexed heevith for your kind perusal 

and marked as ,nnexure-A. 	 . 

That Sir, I beq to tte that white I was givcn the pay scale of Rs. 800-11501- at 
the time of appomtme'it, some othci rerconc of th' tame giade I e Switch Boatd 
Attendant, Lineman, '?ireman appointed at the same time have been given the 
higher pay scale of Rs 	0-1()0/ , in i dccnrninator, fli1uuici 

That Sir, it has been' found that those including rnyeIf who wore posted at 
Shillong in thô abOve mcntioncd giadcs at that point of time were given the lowcr 
scale of Rs. 800-11 50/- whereas those who were posted at Guwahati were gim 
the higher scale of Ra, 9504 500/-. As an illustrating case one appointnicnt letter 
of Shri Bircn Kumar Dutta. Wireman issued under No, if; i. 6/4784/E INB dated 

30 10 1987, is annexed as 	etçj winch sho's that the said appointee got 
the higher scale of Rs. 950-1500/- Only because he was pustd at Guwahati. There 
are many such instances. 	. 	. 	. . 	. 

That Sir, I beg to.: submit that the posts of Switch Board. Attendant, Linernan, 
• 	 Wireman (all designated as Electrician (SK) later: On as per National classification 

• 	of occupation) are all in the, same cadre who were getting the same scale of P.s. 
260-400 (Pre-revised). This is quite eident' from the letter. No. 51026fETC/88/ 

• . 

	

	116/D(W-h1) dated 24.6,1987 Lssued by the Minisfty of Defcjlce, Government of 

India wherein the above mentioned designations have been h1owlL under Si. No. 

• 	 17,18 and 19 alongside their pay scales. • 	 . 

• 	Copy of lctic.r dalcd 24.6,1987 is annexed hcrcwith as Awicxurc-C. 



--.1 	 -- 

At') 

• 	
• 

5 	Iliat Sir, although I was itutillv posted at Shiilong 1but I belong to the same cadre 
of the1 other Ssitch Board Attendant, Lineman, Vircman who were 
simultaneously posted at Guwahati and have been discharging the same duties 
and rosponsibabtie and I am similarly situated with them As such, granting of 
the lower s..ale of Rs 800-1150/- to mc as against the higher ,  ivale of Pa 950-
1500/- granted to those posted at (juwahati iq discnminatorv and illegal whkh 
will advereh affect my service prospects and s'&ill cause irreparable nancia1 
losses to mc in all Counts tluoughout my whole life - 

Under the circutistances stated above, I would pray yourhohour; kink to 
grant me the highei pay scale of Ra 950-1500/- te at par with that of my other 
counterparts posted at Guwahati with effect from the initial date of my joining, 
with all consequentuil service benefits and for this act of your ,  kindness, I shall 
rinaiivtr grateful to you. • • • • 

Enclo: Annexure-A.lJ,C. 	 .• 	 YoursfaitMlilly. 

Date 	Lt LI 'iOI 2JS ?, 	 (TAPASNATH) 

• 0 

0. 	 :. 	 • .. . 2 	H: 	 •' 	 00 	 • 
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"7 
From 
13iien (.'li.n.dra Lttn 
Eketrician (SK) 
0ffi.e c'f the C,arrtqon Fngneer 
Sh11oiig •,2 

To 	c 	J) 

The Commander Works Enincers, 
Spread Eagle Falls, 
Shiitong.793011 

Sub 

el I 

Sire  

Most respectfully I beg to bring the fbllowing facts under your notice for 
your Laid and nw atialic considcrAtions .  

That Sir. I W39 initially appomted as Wut.man. with effect from Noembcr,1987 
in thepay sa1 of R.s 800-1 150/- and s poMfed at Shilloxj utdei the 0 E 
r 	, Shlllong-?~vhetxi I am (onhnulng as sueb A copy my appointment 1ette 
dated 1510 1Q87 i aiuieed heres'wtli for your IJnd perusal tnd marked as 

2 	That Sir, I brg to stato that wliiL 	't n en the py scale of N. 800-1150/- at 
the time of açpolfitnient some othem perons of the same giade i e Switch Board 
Attendant. Lineman, Wireman appointed at the same time, have been given the 
higher pay ea!e of R.s. 950-1500'., in a discriininatoiy,manner. 

That Sir, it has been found that those including myself who 'were posted at 
ShiIlorq in th abmc mcntiond gradcs at that point of time were giv..n thc locr 
scale of R. 800-1150/- %vhereas those who were posted at GUWahátI were giwn 
the. lugher scale of Ra 950-1 5001- As an iJlutratmng case one appointment letter 
of Shri Bwen Kumar Duffa, Wireman issued under No 1016/47841E1NB dated 
30.10.1987, in annexed as Anncxur-B which shows that the Said appointee got 
the higher scale of Rs. 950-1 500/- only because he was posted at. Guwahati. Th=. 
are many such instanceR. 

That Sir, I beg to submit that the posts of Switch Board Attendant, Lineman, 
Wireman (i1l desk'nated as Electrician (SK) later on as per National: classification 
of occupation) are all in the same cacbc who W rc getting the same scale of Rn 
260-400 (Pre-re\icct). Thi.s is quite evident froini tIfe letter No.. 91026/ETC/8 8/ 
116'D(W-ll) dated 24 6 1987 issued by the Ministry of Defence, Government of 
India wherein the above mentioned designations have been shown under Si. No. 
171 18 and 19 alongside their pay scales. 

Copy of lctt;r dated 24.6. 1997 is annexed herewith as Anncxurc-C. 



1' 

5 	That Str, although I was initialIV posted at Shiilong but I belong to the same cadre 
of the other Switch Board Attendant, Lineman, Wircinan who were 
sunultaneouslv posted at Guwahari and ha'e been dischaigmg the same duties 
and responsibjhtjes and I am similarly situated with them. As such, granting of 
the lower sa1c of Rs. 8001 I SQ'- to me as izgamsl i1hel higher ,  s..ale of Rs 950- 1500/- granted to those posted at Guwahati is discnminafory and illegal which 
will adeely affect m scnce prospects and will cause irreparable financial 
losses to mein aU'.counts throughout my whole life. 

Under the Circumstances stated 'thove, I would pia', our honoui kindly to grant 
me the higher pa scale of Rs. 950-15001- 1 e at par with that of my other 
counterparts posted at Guwahati with effect fiom the initial date of my joining. 
with all tonsequeiitial sem.,e benehts and for this act of oui kindnes, I shall 
remain ever grateful to you 

Fnclo Annexuie-A,]3,C 	 Youi faithfully, 

Dii. 	L ( 1 - N (JV Q1b2 	 (BIREN CHANDRA BORO) 
j5 N2- 

... 

1' 
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From 
SubahNath. 
E1ctieirt (Si:) 
Otfice of the Ganison Etiginecr 
Shi11ong' 

(iL 1A 

The Coiurnatidcr Works Engineers, 
Sjrcad la1c Falls, 
ShiUong-793011. 	 H 

ry 
: 

• 	 • r 	 1 Sub: DIscreRan.cle i.  

• 	 Sir,. 	 •'.. 	 H 
• 	v1ost t pcciillv T heg to 1:risi the fo1lowini faei tinder youi ñoticc for.. 
our iind and ,syiiipathctic consIdrdtivns 

• 	 •• 

1 	That Sn, I wras initially appointed as W irctnan, with effect fromNóvniber, 1987 
in the pay scale of Rs 800-11501- and wm posl1 at Shillon8 wtdor the GE 

. ;; Sitilk 	vheii I. nu cimtiuiiiiuj ii. 	A copyui uppuiulnleit( letter 
dated. 23.0.1987 is annexed herewith for your kind prüsaI and matted as 

• 	 ____________ 	 : 

2. 	Thit Sir, I beg to state that while I was given the pay scale of Rs. 8004150/- at 
the timc  if apoinn.nt iome oihi ptnsont of the sam grbdc te Switch Board 
t..icndat, Lin_m.a.ri., Wuiwn ajornLLJ it the nw tune liae ben given the 

higher pay scale of Rs. 950-15001-, in a disiiminatOry nIanner. 

3 	That Sn, it has been ft 't4nd that thtyur. including, niypcilf who were posted at p. Shillong in the above mentioned giads at that point of 1ifle were giwn the lower 
seah,. of Its 800-11501- 	tho 	lio were posted at Guwahati were given 
the higher scala of 1(s. 950-1 5001-. As an illustrating case dñe appointment letter 
of Shit Buen Kurnar Duua Virernan isud uiidci No 1O1&4784'tlNB dated 
30 10 1987, i annexed as juu lut cntwi that the said appointee got 
the higher scale of Its. 950-1500!- only because he was posted at Guwnliati There 
ai'e many such uLsanees. • 

4 	That Sn, I beg to submit that the posti of Swikh Boaid \lk,ndant, Lineman,j.  
\\ ucinan  (all designaiLd as Llectucian (5k) latci on asp('.i  National classification 
of oupal1on) are all in the same adrc ho were getting the same scale of us 
260-400 (Prc-rciscd). This is quite evident fromthc letter No. 91026/ETC/881 
1 161D(W-ll) tiMed 24 6 1987 issued b) the Munstiy of Dt.1ene, <invenirnent of 

• 	India wherein the above mentiOned designMions liitve. becit shown under Si. No. 
1 7,18 nd 19 alongside their py scales. 	• 	• 

Copy of teller dated 24.6. 1987 is annexed herewith as .Annurc-C. 



5 	That Sir, although I was Inillalli, posted at Slullong but I bclong to the same cadre of the other Switch 1.30ard Attcndant q  Lineman Wh-cman who ere 
snnultancoiisly posted at Guwahati and have been discharging the same duties 
and respdnsibihfies and I am lrnularly situated with them As such, glanting of the lower scale of Its 800-i 150!- to me as against the hgJier scale of Its 950-1500'- granted to those posI.d 

at GuwdIUti is discriminaio,y dnd illegdl which will adverRelv affect my ,  ser1ce ptospect and will cauqe Irreparable financial losc to int in all counts throughout my s%hole life 	 / 

Under the circumstances staled above, I 
would pray your honour kindly to grant me the higher pay scale of Rs 950-15001- 1 e at par with that of my other counterparts potcd at Guvahati with effect fiom the initial date of my joining, 

with all consequential senice benefits and for this act of your kudness, I shall 
remain ever gratcfd 	. 

Enclo AflflCXUIC.A,B,C 	
Yours faidivull 

Date 
	 (SUBASHNAT}j) 

r 

.1 
J vp4  

4 	 I 	 I 

' 	 4 	 .. 	 . . 

1 

I. 	 .4 



IG 

• 	 - - . 

From 
(Jautain Biahmachari 	 - 
Electiician (5K) 
Office of the (lanison Engineer 
Shullong 	 • 

To 	
x 4) 

•,• 	• 	.. 	 • i ,  ¶• 	 I  

The Commander \Votks Engineers, 
Spread Eagle Falls, 
Shillong-793011 

• 	•.! 	{ 	 !••;• 

/ 

;Sub: Dlscrepahcles in Pay Scale. 

Most respectfully I beg to biing the following facts àndór your nâtice for 
our kind and sympathctic consid.rations 	 l 

	

• 	 ' 	 ! 

That Sn I was mittath appointed as Lineman with rCffCCt  from1987 in the pay 
cate of P.s 800-1150/. and was posted at Shillong under the G E ,U tL._- 

Shillong2yherc I am continuing as such A copy my appointmeut letter dited 
12 10 1987 is annexed herewith for sour kind perusal and nurke asAnnexurv-A 

That Sir, 1 beg tostate that while I was given the pay scale of Rs 800-1150/- at 
the time of appointment, some other persons of the same grade i.e. Switch Board 
Attendant, Lineman, Wireman appointed at the same tirne have been given the, 
higher pay scale of Rs. 950-1 500/-, in a discthninatory manner. 

That Sir. it has been found that those including myself who were posted at 
Shillong. hi the above mentioned gadcs at that point of time were given the lower 
scale of Rs. 800-11 50/- whereas those who were posted at Guwahati were given 
the higher scale of P.s. 950-1.500/-. As an illustrating ease one appointment letter 
of Shri flircn Kuniar Dutta. Wircmán Lssucd undcr No. 10 16/47841E LNB .datcd 
30.10.1987. is annexed as Mnciiro-l3 which shoWs that the said appointee got 
the higher scale of Rs. 950.1500!L only because he was posted at Guwahati. There 
are man),  such instances. 

• That Sir, I bcg to submit that thc posts of Switch Board Attendant, Lineman, 
Wireman (all designatect as Electiician (5K) later. on as per National classification 
of occupation) are all in the same cadre who were getting the same scale of P.s. 
260-400 (Pre-revised). This is quite evident from The letier Noi. 91026/ETC/88/ 

• 116/D(W-ll) dated 24.6.1987 issued by the Ministiy of Defence, Government of 
• 

	

	India wherein the above mentioned designations have been shown under Si No. 
17,18 and 19 alongside their pay scales. 

Copy of letter dated 24.6.1987 is annexed herewith as Mnci&. 

. That Sir, although I was initially posted at Shillong but I belong to the same cadre 
• of the other Switch Board Attendant, Lineman, Wircmn who were 



1' 
simultaneously posted at Guwahati and have been diwharging flIC same duties 
and responsibthtics and I am similarly situated with them As such, granting of 
the lower aale of Rs 800-1150/- to me as agdmst the highet scale of Rs 950-
15001- granted to those posted at Guwahan is discnnunatory and illegal winch 
will adersely affect my service prospects and will cause irreparable financial 
losses to me in all counts throughout my whole li[. 

Under the circurns(ances stated above, I would piav your honour kindly to 
grant me the higher pay scale of Rs 950-1500i- 1 e at pai with that of my other 
counterparts posted at (iu'ahati with cffcct from the initial date of ni joining, 
with all consequential serice benefits hind for this act of yout kindness, I shall 
remain ever grateful to ou 

Enclo Anneure- .B,C 	 Yours faithfu y, 

Date 	 (UAUTAM RAHMACHARI) 
oA 

14 

\I' 	 ct 

•1 



• From 	. 	. 
ShahadatHussain . 	 . 
Electrician (SK) 	 . 
Office of'the Garrison Engineer 	 . . 	. . 
Sh.iJ.long - .2. 	 . 	 ,.... 	 t 

To 
 

t 

The Commander Works Engineers,. 
Spread Eagle Falls, 
Shillong-793011 	 . 	.. 	/ 

Sub DiscreDpncles In Pay Scale 	 r 
• 1 •• 	' 	;• 	'• 	, ., . t 

Sii, 	 : 	 . 	•' f"F'" 

Most rcspcctfully I beg to bring the following facts under your notice for 
your kind and sympathetic considerations. 

; 

That Sir, I was initially appointed:  as Switch Board Attendant, *ith effect from 
January,1988 in the py scale of Rs 800-1150'- and was posted atlullong under 
the G.E. Shil1ongwhre I am contiiuing assuch. A copy my 
appointment letter dated 30.12.1981 is annexed hcrewith for your kind perusal 
and marked as AWoxure-A 

That Sir, I beg to state that while I was given the pay scale of Rs. 800-11 50/- at 
the time of appointment, some other persons of the same grade i.e. Switch Board 
Attendant, Lineman, Wireman appointed at the same time have been given the 
higher pay scale of Rs., 950-1500/-, iii a discriminatory, manner. 

That Sir, it has been found that those including myself who were posted at 
Shillong in the above rncniioncd gradcs at that point;of time were givcn the lower 
scale of 1(s. 800-11 50/- whereas those who were posted at (iuwahati were given 
the higher scale of Ra. 950-1 5 00/-. As an illustrating case one appointment letter 
of Shri Biren Kumar Dutta, Wireman issued under No. 1016/4784/E1NB dated 
30.10.1987, is annexed as ALinc . ure-B which shows that the said appointee got 
the higher scale of Rs. 950-1500/- only because he was posted at GuahaU. There 
are many such instances.  

4 	That Sir, I beg to submit that the posts of Switch oard Attendant,. Lineman, 
Wireman (all designated as Electrician (SK)  later on as per National classification 
of occupation) are all in the same cadre who were. getting the same scale of Rs. 
260-400 (Pre-revised). This is quite' evident from the letter No.. 91026/ETC/88/ 
11 61D(W-LI) dated 24.6.1987 issued by the Ministry of Defence, Go'emment of 
India wherein the aIiove mentioned designations have been shown under Si. No. 
17,18 and 19 alongside their pay scales. . . . 

Copy of letter dated 24.6.1987 is annexed herewith as AnncxUrc-C. 
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I, 

t.. 

4, 

Iliat Sir, although I was initially posted at Shillong but I belong to the same cadre 

	

of the-P other . Switch Board Attendant Lincman, Wireman who were. 	•• 

simultaneously postedvat Guwahati and have been discharging the samc duties 
and responsibilities and i am similarly situated with them. As such,' granting of 
the lower scale, ofRs. 800-1150/- to me ai against the higher scale of Rs. 950-
1500/. granted to thoRe posted at Guwahati is dscriminatoty and illegal which 
will adveiBoly affect my service prospects and will cause irrepaable 	ncia1 	•. 

losses to mc in all counts throughout my whole life. , 	
.. 

I 	
•. ,• 

E ~iF4,/ .• 	 . 	 • • 	 . 	 -•' 	 S  

• 	, 	,. ,S 	 . 	 . 	
.-: 	

. 	 '- - 

Under the circumstances sated aboie, I would pray your honour kindly to grant - • 

methc lugherI'pay,..scale ofRs. 950-15001- i.e. at.par with thatof my other.. 
counterparts posted at Guwahati with effect from the initial date of my joining, 
with all consequential service benefits and for this act of your kindness, I shall 
remain ever grateful to you. 	 I 	

. 

foz 
1.' 

• 	 I 	 •' 	 , 	 I  

Enclo: Aiinexure-A,B,C. 	
- 	 I 	 Yours faithfully, 

	

I 	 4 	 - 

Date: 	W L(J( 	 (SHAHADJSSAIN)f 
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ITele. : 045 

1046/ b' /EIA 
11 

Shri Shehedet Hu.ssein 	— 

i,ec (.r.). 
t 	.h/I/órg  

SPEAKLNG ORDER 	 — 

/ 	

Commander Works Engners 
'. Srcad Eagle Fails 

lcng-i1 1 

~ tH 

/ 

(Through GE ShiIlàng) 

GRANT OF PA YScALE OF R.. 950 15001 IN. THE SKILLED GRADE 
FROM THE D.4 TE OF iNiTiAL AFPO1NTTvIENT 

Reference your application dated 14 Nov 2003 

You were aopointed as Switch board Attendant (SBA in short) in the skilled grade during 
i, 	noo ......4 	 ..4 4I, 	 s i- r 	;ii, 	.,;,i, 	 ekm,,. 	ri. 

4Jtl 	I 	ld 	4I I 	 U I 	I,J1J'..l I4UI I 	I 	 I IIIII 	VI4 	'T V I 	.Ji iIIII 	tl.I.I 	I 

1 25/A/6iEiA dated 31. Dec 1967. Thouqh appointed in skilled grade of Switch Boardte  
Attendant, you were placed in the pay ca!e of 800-1150 for the initl period of 02 years as 
trainee. Consequent upon compietion of iniiiai period of 02 years as trainee in the semi skiiied 
nw sr'ifr  of  P cR00-Il 15fl you were nIrd in-the ckilld py s ca le of Ps QO1O0l-  hh 
IItU IIUL be VIVYtU as tJiVliIULiUiIIUI)iUUc1LIUii  clilU iiiy fluL VIIIIUVL LIM eiiULieUfltiL Liuiui 

Scheme. 

Your representation reaarclina placement in the sKilled pay scale ot Rs. bO-150U/- trom 
,f ir+irI 	+w$ 	+k, p,rrlr ,f Qwi+,-k 	rrl 	+,1'p# 	p 

I ii 11*1 41 	 r r 	11 I bill I lb II I Si I _ 1.41 4 _ i_i 	 Ii 1511 I 	 541 .1 S lb SW I •4l.II IS I W 54 l-I  lS 	 I I l 5W '.4 1.4%? — 11.11.11. 

SK) has adequately been addressed and considered at the appropriate level and covered 
under E-in-C Branch letter No. B!21831!TGS!E!C(3) dated 31 Jan 2003, an evtract ofwhich 
i.itiUeU LiuW ,- 

II .4 	 A .... 	 .- _€ ......._.i: --- - ----I__. ... I_. - - ._ .._ - - :.  . _ .1 1.. - — 	 ._.._I:. .:.-i ._i... .t_ - _.__. i. ..t ...I.:,I - 
i. 	.r iiUI:iIIJI UI 	JiJiiL.uLlVii 	iIUv 	UII I 	.sIVU II Viii iiiusviuUcii 	ivi 	 vi 	riiiu 

arade of Rs. 950-1500/- (1.I  pay commission scale) from the date of initial appointment 
PS' 3S 	PflI 11 tZ('I  

II 	 I I 	%?%? 	I .1 	%?S 	W 44, III I SI 
IJ 	

VYl 	 %?I IlI I4Il 	dV%?II I%? II 	SI 	%?I 4.IWW 

years. These individuals have quoted the authority of various CAT judgements and 
rriI i+l +k+ Oin kpf+e rf +kr.e 	srmt,fc ki v+tvyAd fr +hAm 

I 	 — 1 1*1 I S 	 W I SI I W 	J 	WI I WI I 	 WSSWII54b 	 S ....... 

	

? Y: regard, it 	
. 	

s tken'.ip with the Govtef lndia for 
ILI- 

.ALiiU
..

iiIy LIIe ueilIlL VI LIM JUU9 t:; III %V 1ILZ, LU Z1 111111 CI lly Jia.0 JJ 1VU JJM iii CAUUILIVII LU LII 

anpHcants in the OAs decided by the CAT. The proposal has not been accepted by the 
4.41.4 V I 

1 

('nntd P17 

. 	. 	. 



/ 

,- 

4 	 -2- 

4 	Your r.nsp regarding grant of skiUd py sc 	of Ps 950.1500/- fmmth dtAnf initl 

dJ1JVIIIWIIIL IIc1 	UII 	AdIIIII1U III LtI 	IIII VI U.IIUII UI 	UVL VI IIIUI 	VIIIIIIUIII,dU viue 

in-C's Branch letter dated 31 Jan 2003 as referred to above and after due examination a 
4.-. 	 I....-.- 	 i 	 .$ D. C'( 4tfVl t..-... 

. 

the date 01 initial appointment to you has not been aqreed to DV (iovtOT india 

• 5. 	vviin the issue or speaking oraer, your appiicauon oaiea :i i'ov uuj is nereoy aisposea 

• 	0ff as intructuous. 

(PEce' 

C.WF Shillong 

GE • 	niiiong 

/ 
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5PEI4KIN.G OR.DER . 	- 

Tele: 5045 	 S 	
Commander Works Engineers 

• 	. 	 . 	 - Spread Eagle Falls 
I 	 . 	 - Shi1nnor-11. 	I 

1046/ 	1EIA . 	. 	 - ees 	 -•. 

--5: 

	

S.. 	

. 

Shri Geutem hrehmecheri 

• .. 	GE Shillong 	 . 	. 	 ,,•... 

(Through GE S hi/long) 
 

GRANT OF PAY SCALE OFR. 950-1500/ IN THE SKILLED GRADE 

'I 

1 	Reference your application dated 14 Nov 2003.. 

2. 	You were appointed as Lineman in the skilled grade durin9 1987 and oosted at the 
,; r 	 L,;Ii,-a544,, 	•. 4lA/OA/iI ,1a4,,J I') Sc- Q 

I.dUUdI I dI 	 SI IIIII I 	V IU 	V V 	SI IlIII I 	III I %d • 	 I..IS % .I44L4 . 1 	 I 

Tnouqn appointea in siiiea graae 01 Lineman, you were piacea in me pay scaie 01 00- I 150 for 
the ial period of 02. years as tranee. Consequent up2n cop!etibn of init period of 02 
years as trainee in the semi skiiied pay scaie of s800- 1150, you were -placed in the skilled pay 
scalp of Rc qcnni- which nrl nnt h viwd s prnmnt n/uprdt;nn arid may not 

- 	I. 1-I. - 	- _I..II ...... L ......... A 	 I 	 . 

VIII IVUL LI I 	el IULII I)tI IL UI IUI l-\'r _)L.I II I I 	 . . 	. 

.. 	. 	 4: 	.5 ...i: 	 .a4 . 	aIIIsiJ .,. 	 fl 	4frI t.... 
CU. rG 1 . 	QflLuuI s 	 s .. i iii is 	 .,uy 	 i 	 I 	 II I I I 

the date dt initial apDointment in the arade ot Lineman redesianated- as elect (SK) has 
adequately boon addressed and considered at the appropriate love! and covered under E.-in-•C's 

rancn - ietter i'io. bIIöJiI I/L,i) aated ii jan uui, an extract or wnicn is appenaea 

"1 	A number of applications have been received from individuals for cirant of skilled 
. ................................ 	as_ 	j..i.... 	 j.: -. 

VI I\. .hJU lJU%JI 	t,) 	ay 4,VIlIIlII3IVII 	'ij iiuiil UI 	UL 	vi ifliiii 	J%JiiiUIIlIL 

instead of ,  Fs. 800-1150/-to which they were Orialnally appointed for a Derlod of two 
* 	, 	ri.. *A . , .4. a 1a. isa. as ru 	.4 4k a 5, •4k 	, -• ..f •, j's .4 s. ,., i' A -r ;. • .4 	S V*ê#' Sn 4 

if '..U4 ,J. 	I I I*,J*.# U I4I V I5.444I 	I I4 V . 	 I I*. U*4I 1511 IJ 	
Sit •. V Ut l51$..4,d 5..'I S I 	jU.4S.#I I I5..l I 	UI 15.1 

requested that the benefits of those judgements be extended to them. 

2. 	in this regard, it is siäied that:a case was. taken up.wiih the Govt of india for 
AytndInp the heneft of the ii,driernentc tncImarIy pIced peo leiri dd,tinn to the 

4JIIL..IIL5 III the '..JP) UJIUU iy UI 	.dI'I I • I iie 1JIVJU*I • IIc.* 5 hUt uefl accepted by uie 

Govt". 	 - 

I.- 
Conta .. . P12 
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-- 	 - 

4 	Your case rarding rirant of skillad nv ScalA of Pc qSO-i&UI- from tha data of ,nitl 

c*j1jViitWith h 	UII AdIIIIIIU III LII 	IIIIL UIU.ISIVII VI 	UVL VIIIIUIa L.Ut!IIIIUIlflsdLeu viue L. 

in-C's Branch Itter dated 31 Jan 2003 as referred to above ;adaf.tei due examination a 
4. 	 I IIJ 	• 	I 	$ D.- AO 4COtI 

VVI 14..IU.?IVI I II S4 U I 	1J1 JJ'dUI I VjUI VU S 	I UI IL VI ?IIII%V tSUI 	VUIG .i s.. 	• 	vi -  ii Vt II 

the ciaté of initial appointment to you has not Deen agreed tObY Govt Of Intha. 	 . - 

• 	.. 	vvitntne issUe OT speaking oroer, your appiicaUon aateQYI44 F1OV LU) is nereoy aisposea 

off as infructuous. 	 . 

2nde") 
SE 
(WF. Shillon.gS 

• 	,pyto 	 • 	: 	•,- r 

• 	 . 	 •, 	 ..- .... 

• 	Lt Shiiiong 	. 	 • 

.. . . ..................... . 



/.. 
Xx 

Tele 5045 

1046/ 6\iIA 

5PEAKIfVG QRD1H 

Commander \Vorks Engineers 
Spread Eagle Fails 
Shi1ong.i1 

jJt1 

e~ 

QI,11 subashNath 
cISK) 

GE ShilIong 

(Through GE Shillong,i 

I 	Reference your aplication dated 14 Nov 2003 

2. 	You Were appointed as Wireman in the skilled arade durina 1987 and oosted at the 
12 

AA,, (%AI 	
4 07 

V 	'Sf V &.. 	'54 iIIiSS i 
 co  

Tnouqn appointea in siiiea qraae o Vvireman, you were piacea in the pay scaie OT 00-1150 

foi the iri+iai period of 02 years +rSinOO Coseque't upo' coPp!e+ 1on of irihaI period of 02 

years as trainee in me semi siciiiec pay scaie of RsöOO- 1150, you were piacea in me siiiiea pay 

srlo of Rc 90-1O0I-  which ni1 not h viwd nrnmotinnhIipgr(thtiAP rit1 my not 
* 	 I_c...- 	- 	 - 

u;tIIUUL UI 	iLieIIIeiII uiiuti i-r 	iieiiit. iu  

	

.......J-.. 	 : 	4L 	aI:Ii...J 	rr .rrri t... 

I 'd4I S VdI 	RUI'.dS I I 	UI %4iI I 	JI4S.'S III II III U I' .iiiicsI dA7 	 VI -Is. SSI'S 	5SJ'SI 	II SSSII 

the aate ot initial a000lntment in me araae ot vvireman redesianatea as Elect 	) has 

n,'lan, ,-sfais, ktsap -r-1Arac-,.psr1 .ys,l 	.1tsra,1 -# #k,s 	 i,usi nrrl ssaii'sr'rl sir1Y 
"  

rancn ieaer r'Jo. b14ibiI, i 	,tii) aatea it jan 2003 ,  an extract or wnicn is appenaea 

how 

"1 	A riijrnhr of applications havo hn rAived from individtiaIior grant of skilled 

_i_ _t ri-. 	rim. .4 mrri, 	 .------------------ . - _..i - 	i._..., j. 	_j..i 	..g • 	I-.I 

IOU vi i\. j..ju -  i.. 	.i 	ciy t..usiii11iiuu 	.uisj ii.viii uiG ue vi flILit c1JjJViiILIIIiii 

Instead of Rs öOO- llbOI- 
 to which they were oriainallv a000lnted for a oeriod of two 

* Ia Sr 	 •I• i,s psi' ps 	p.J • , 04. .Sit' I.;. _S I ItS ,, ,a. .1 4k 	- 	14., rls s 	.( • is tsp it. f' Is T • .04 ats 	a s..4n anti 

S..4I 5. 	I I IS.45%t II 15.41 V P5.l5.4'.4I'J I fl.4 V *.t 5.5.4%dI..5.4 U 15.. I.4I.IU ('SI I 	SIP 	V 5.(I 1515.15 'SI S I 	J5.I5.IS.tI I 15.41 IS 	4I 15.4 

requested that the benefits of thOse judqements be extended to them. 

2 	in mis regara, it is statea mat a case was taken up witn me Govt of inata for 

vtn1inri th hnfit of th uidrinintc to cimilrIy rirr1 pnpi in addition to th 

cjiIti 	lit LII 	 UIUU 	y LtI 	jf\i. 	I II 	IUJUI iid. iIV 	eeli 	 uy uie 

Govt'1. 



4 	Yoijrrs renrdina nrnt of skiri nv crtA of Ps qfl-iflfl/- from thA. dtof initl 

J1JUIIILIIIIILII1 	IJeII 	Ac1aIIIIteU III the Ilytti UI UL,IIUII UI 	UVL VI IIiUIcUUIIIIIIUIII(sdi.0 VIUe 

in-C's Branch letter, dated 31 Jan 2003 as referred to above and after due examination a 
4...%-L. 	 1,..L... 4L..4 41.. 	 ........I. ,.0 ..J.11...4 	 .. 	 ..t 	or irs 	.-.. 
S4S •Sd$ 	C'si 	 u tul u 	.n 	 ..i is , 	, 	. 	isii .. 

	 j, 	, ,. 	isj i 	j.n 	ii .ii IS 

me aate 01 initial appointment to you has not teen aqreed to bY ovt 01 Inclial .  

• 	3..: 	;m me issue or speaking oraec', your appiiçauon aatea 14 NovuUi is neçeyaisposea vv  
off 	infructuOUS.  

2ej 
(RKPandey) • 	. 	. 

• 	 • 

CWV ShiIlrno 	• 

L9OPVtO - 

lfr 	k1) 
QE nuiong • • 	 • 	 •. 	 • 

• 	 . 	•. 	 .r 	 • 

S 

- 	 ...' 	... • 

• 	 •.:• 	...:ke 	• 
• • 	 . 	 . 	 .. 	,• 	

' 	 • 

• 	 . 	. 	 • 	., 	.. 	-. 	:.. 

	

• 	 • 	 . 	 • 

• 	 • 	 . 
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SPEAKING ORDER 

T1 jL1S 
	

Commander Werks Engineers 

Spread Eagi Fails.- 

	

Shulona-1 1 	* 

1046/. 61 LI /EIA 
	

Dc-2Oe3 

S'hn Birn Chendra Bore 	- 
cIe c( ()r') 
GE Sh,IIorg 	 / 

(Through GE Shillong,) 	 S 

	

()I'AIT rC D A V C('IU C ( 	0I1.4fli1/ IttI 7 ,i4 QLE'lI I 

rrwivi THE u/i t ur-  iivii !1-L ,-t-ruiiv !Ivit,v, 

Reference .your application dated 14 Nov 2003. 

You Were appointed as VVireman in the skilled arade durina Nov 1987 and posted at the 

	

, 	iAI 	 tI 	1OlAIflIIA 	 1 
I 	 I I i.4 t%S ii 	# I 	.. 	I liii JI I 	V I 	 V V • 	till 	I 	I 	 I I I 	• 	I 	4J#1l U 	 U 	 I 	 I 

Tnouqn appointea in skiiiea qraae 01 vvirernan, you were piacea in me pay scate 01 oOO- ii5U 
f0r th0 nia1 period of 02 years 	+r3inCC Ccrsequert upor copIet;on of IflitI2! period of 02 

years as trainee in me semi stciiieu pay scaie or rcsouu- iJ, you were piaceu in me siiiieu pay 

sc.;kle of Rc q'n-icnni- whit-h nd not hP viwcr1 s prnmOtiOnhI!pOrr 1 tInn and my not 
.tt_t_ - - L 4L.. 	Lt.._..._ 1. .._I •. 	AP'I' 	I 	- I....... 	 - 

UIIIIUUL UIt 	IIULlIIIIIL UIIUI i-\r 	lItIIIt. 

4L: 	 .. £L. 	 ,. 	-.I 	-' D.. or irni. 
1 d4.4I I %JI 	6I4tidI I I 	.4II I 	JI I iI II III U I 	I'.IIIV.1 tIAY 	O 	i. 	 ii viii 

the aate or initiaf apoointment in the aracie or VVireman redesiqnatecl as Elect (K) has 
oquto!y boon addressed and c hdered t the appropriate love! and covorod under E-in-C 

branch letter No. b12183IITG51EIC(3) dated 31 Jan 2003, an extract of Which is appended 

bekw :- 

It I 	A ntimbr of aonlicatinns have been received from individuOls for grant of skilled 
_____I_ 	t 	 4IPU%I ,rrd- 	 l\ 	_ _I.L 	t .__i 	i 

vi I. -v-i.'vvi 	 4.viiIiiiiIVII 	IJ IIUIII LII 	ULt VI IIIILII 	vihiTIIIL 

instead of Rs. 800-11 50/- to which they were oriainallv aointed for a period of two 
s,.,i..  

	

Thi c  00C II 141 V I%.14.44.4I0 4 IMV'.. 	l I. LAMAJOWIlLy %W4 .  V 4.41 II*.4 	SI I I J4.4%.IIIII..I I4. 	4.41 I.4 

requestea that the oenents or tnose judcements be extenaea to mom 

2. 	in this regard, it is staied that a Lcase was taken up with the Govt of india for 

Aytncj!pp th hnfut of thA uid0mntc to cimilrIy plt-d pnpl ip 	ditinn t fh 

PIJ 1 i1G11 i 	III tf -va Ŵ As UeIUtU iy &iie LrI I. I I IV 1JIvJVZc1i IIcl IIUL bean accepwu iy LII 

Govt't. 

Co'ntd... P/2 



ti 
'I 

• 	: 

- 	- 

4. 	Your rasp reciardino nrant of kilkd nay srak of Ps 95C1 500/.. from the date of initiM 

JIJUIIIUIIIIL II 	IJII 	AIIIIIIU III UI 	IIIL ui uIIUII ui 	VVL vi iiiut 	UIiIiiiuIIfldiU viu 

h-C's Branch letter dated 31 Jan 2003 as referred to abovó and after:  due examination a 
,..-,., 	 orr 4rrr/ s... 

.1I IRJI 	¼II 	 I U Ut U I 	JI 	dJ,JUI I 	UI II I 	I UI I '.dI •  ?tUIIJ 	 UI 	JI I %. 	dJ I #11 -  II %JgI I 

me date ot initial appointment to you has not been agreed to by Govt of india 

3. 	vvitn me issue or.speaklng oraer, your app;ication aatea i' Nov 200 3 IsnereDy aisposed 
off s infructuou. 

/ 

(:Pande')' 

CXTP. Shillono 

CPPYJSL: 	 - 

GE 5nHiong 	 .• 



/ 

SpreadEagie'Falis. 
Shilnnu-1 1 

1046/b [LIA 
( 

Vhri TcinokMciHi 

( .hilIAm / 

(Through GE S hillong 

?AAIT OC D/V cr'it 	njC D flIfl 4111/ IPtI 'ri-n CL'Il I rtn (P1U1i 

tt%.UIVI THE 11/lIt. 

I 

 

RPfPrPnrP yOur annfirntion dat.d 14 Nov 7003 

12. 	You wereaopointed as switch board /Wendant (SUrn in shoit tñtfleSKIfled arade aurincj 

c 	ma, 	1 	 4eI, 	i: 	 ;i u 	ii 	 I44 

I "S 	UI l4 	 IS I 	II1dI 5,J4LIS I 	'S 'I 	I IlSI'iI I 	V I'..4 	4 I'.. 	I %of, V V-'* I'. 	I..S SII 	 4I.II 

I4Q. i4UO//ii/t-lL (l)clated .iu Jun ibo(. lnouwi aipoIrted in sKIUeU.qrade or w•iLcfl board 

+ndn+ 	ts ir ,iAd in +h 	 f P.fl(t11fl fr+b ini4iI prr4 f flP) ire 'e 

/ 	 - 	 •'- 	•• ............"• 	'- 	.- 

tidinee Coube4utnL upon cornpieuon 01 IflWdl peiiou u 02 yor d uiiiee in me enii bIcIiIeu 

nv qrl nf RcRflCLI Ifl vnii warp ninnari in th --kill 'ati nv 	f R QAfl1cflfli- which 

------LI- - - - - - ------S  - --------------- S........_.I_L... 	-  ........... 	L 	_ 	..,..\.ILI.. 	..LLI --------.....I. 

IIU Ilul. L) VIVVU 	,JIUIIlVUUIIIUlJ 	UcLlUII cJJIU iiiy IIUL Ul!lIUVL Lile CIIULICIIICIII. UIIUCI tv..r 

/ SCheme. 

J. 	Your reoresentatioñ reaaraina placement in the sKilled pay scale of Is. 	U-1bVU/-  from 
4k ,ir',4 	f Qts,i+k 	.rA 	 ran+ 	 t4 

(Sk) has adequateiy been adcitessed• and considered ac the appropriate ievei and covered 

under E-- 	Brnch tter Nk. B!21831'TGS!E!) d?ted! J.n 2OO,n extrctf  whth is  

JpeI Ided a 	)e;uw .- 

IS .4 	 A .. .._..L _.. ..Z 	._S__L - ._ L -. ... -------------. .i 	 L._I 	 t..  

i lull lIJl VI afJJII..aLiVl l 	I I(.2V 	 I 	 II VIII II ,uIVIUUl 	IVI 	lSI IL VI 	I\.IIlU 

arade of F(S 950-1b(JU/- 
 (JU  av commission scale from the date of initial a000intmeflt 

r.r.4aa4 aS 	r. OfA 4 4 CMI 6,.. 	 4ka.s ...ara ,..resseVII s ,.flr.a...êaal $a. 	S.ia.4al ..0 Iota 

Ii III."44 	I I '.J. VS'.#'S I I t..'I 	I'd VII IRSI I IS 	 Vt I 	4 ISIS SUIIJ UpISI II 	4I 	 I IV! 

years. These iiidividuas nave quoted the authority ot various CiT juagernePts and 

ru .oe+rl +hf th kf.tc ^ f thc~ se is I?1,1r,On+a k  

7 	In thiq rrird it i 	ttri that 	rcô wc tkn ur with thø (Zrwt rf India fr%r ............... . .......... 

. JI_ . 	I 	 LI------ I -------- - L_ 	L ------I....$.... S...... !.. 	 ... 	£I_ -  

- CALCIlUIlI 	LIIC UIIIlL UI III 	JUUCIIlCIlt' LU 	lIIlIL'&Il 	JieU 1JCVJIC III UUUIUUII LU LIIC 

aonlic2nts in the OAs decided by the CAT. The oronosal has not been accented by the 

sIdVI 

7. 

Crntd P17 
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4 	Yoi 1r cnsn rnrdini nrnt of ckiHr1 pv scale. of Rs 950-I 500/- from th dntp of inifI 
IJlJUI 1 iL 1 IIeIIL IU 	 III U1 iiyiit UI UWIIUII UI 	uvt ulIIIuIa %vIIit.uUIuULu Iuw 	- 

n-Cs Branch letter dated 31. Jan 2003 as referred to above and after due examinàtEon a 
tangiblo conckon that the proposal regarding grQnt of zldllod pay cao of R. 050-1500/- from 
the date ot initial aDpolntment to you has not been agreed to b (.,ovt or India 

• 	5  vi lihL the issue of speaking order, your application dated 14 Nov 2003 is hereby disposed 
off as infructuors. 	. 	 . 	 .: 

n1e') 

• 	 . 	 C.WF. S1iillon6 

cpyJQ 

'.,t Shiiiong 	 . 

/ 



'< S  
/ 

Tele 5045 

1046/ \ 6 /EIA 

• 	Shri Rem Behed JrLi 

CE $hillo,'g  

- - 
/ 

SPEAKING ORDER 	 - 

Commder Works Engnr 
Spread .Eaie Falls 
Sbilona-1 1 

2 
tS•S  

(Through GE Shillorig,) 

GPAMr DlIV SCALE O 	950 1500/ lttI  THE SVILLED GRADE MA,

FRQM THE D4 TE OF iNiTiAL APPOINTMENT 

1. 	Reference your application dated 14 Nov 2003. 

2 	You were a000lnted as Switch Board Attendant (SBA in shorn in the skilled grade during 
'I^M 1000 ..i.4 	 '.44I 	 4ci ,sfr 	CI%4111'4Y4f II4P1#.4 (MñI 	C. 	 .l'0/Al 
W4II I 	 tI II 	 M 	I I 	4I1S.I I#I'I I #I 	I 	I IIIIdI 	y I.4.., 	V.V I 	I !1I.hI  I 	•IS I u.'. I 	dIS U 

iip aatea 	Feb io 	i nouqn appointed in siiiea qraae of Switch Board 
iri i tir 	rI,'rl in +h 	n'.: iiA ,',f flfl..1 I 	frr +kA 	ii-.I rritd ,sf fl) 

	

— 	--r 	 '-5- 	 .7 
trainee Conbeuent upon compietion of inivai periou of 02 years as trainee in me semi siuiiea 
p:%y  scale of Rc800.1 1  'SO you wers,  pI'rl in the skiliad pycIa of R 9'Sfli'S0Oi- whir'h 
inu IIUL ue Vivveu a,5IJi0I1IULIUII1UIyIc1Uc1ULJtI 11IIU II$cly IIUL UIiIlUVL LIl IIuLIuIIIlL UIIUI rwsr 
'.$cheme.  

J. 	Your representation reaaraina placement in tne sKilled pay scale :01, Rs..bU-1 bOO!- from 

	

" 	 H ',rr,rwt in +hi ,ir-i,lr ,..F Qa,#,sh 	,rt1 Af4rn,l'n4 rr1, ir+,rl ' 
ti'. 	 •• ""— 	(WI IS • 	I 	.1 	%J4I •tIa Ia 

(N has aaequateiy oeen aaaressea and consiaereci at inc appropriate ievei and coverea 
un.er E-in-Cs Branch htter No. B!21831!TGS!EiC(3) d?ted '31 Jan 2003n extract of which is 
ipp(Iueu beiuvv 

ItA 	A .......L 	.. ,.t. 	_1__L..S_S. 	L... . 	I.. - -- ._ - ......4 z.......'.. 	.1. ..J......i'. r... ........_L ..L  
I • 	r IiUtiIiJi VI UfJJII'.OLiVII 	iiav 	4JII IjIVU II VIII IIIUIVIUUI 	IVI 	JIIL VI 	P4IIIU 

arade of Fs 950-1500!- (3U  oav commission scale) from the date of initial aoDolntment 
,5 	'.4-.'..k 4k... 	 Y4.%II., . .P%4..%.4 $'.I  

II 	 I I 	 I I 	 VI III I U I7 VVI 	I III III7 4AVVW II 	 SI M 	 VI 

years. These individuais have quoted the authority oi various CAT judgements and 
requested that the benefits of those il id—ments be extended to thcm. 

.... 	
reoard. it 	- 	 !I.. 

• 	ALeIIUIIIy LtI 	seiiiit UI the JUUyCIIICIIL 	LU 	IlIiIIII) iJItsCU }JCUJIC III 	UUILIUlI LV LIIC 
applicants in the pAs decided by the CAT. The proposal has not been accepted by the 
,••"._. 44" 	- I 	 - 



— 	

$ 

-2- 

Your c2sG redrdinn rirant ôfskilleci nv scnlp of P.S qsn-i 500/- from the date of initI 

JVIIILIIIeIILIIa 	JII 	AcZIIIIIIU III UI.IIIIL VI UeL.RIUII VI ¼VVL VI IIIUI 	IJUIIIIIIUIIILeU viue 

in-C's Branch letter dated 31 Jan 2003 as referred to above and after due examination a 
4_ 	 I 	 $I si.. 	 I 	 t ..I IL..J 	 .t D. (O i.rri A. — 

ICi.4Ofl is sui is 	s 	suI I 	4$ UII I 	I UI IL 	s*III%iA 1JU)I ,i.UIO VII ?. dd'J g 	j, -  110111 

me date ot initiai appointment to you has not been aqreea to oy joVt ot India. 

• 	5 	With the issue of speaking order, your appiication dated 14 Nov 2003 is hereby disposed 

off as infructuous. 

(Pde)') 

SE 
CWP Sbi11onc 

coyto :-  

GE oniiiong 

' 

1,' 	 ' 



Tek.: 5045 

I ,ic /• .i 	'ri • • 	
LV1O' C... 	,L.,AL ). 

• 	Shri An/mesh Das 
Fk.efridsn (.cK) 
-., 

p'r 
•_.-" 	'iz svasaiigs 

Cc.nunundetWotks Engineers 
Spyea(j Eagle Falls 
.Sliilong-i1 

43 
.) 19 

I .  

SPEAKING ORDER 

f7S....,..,,-.J., 	Al....--... ; 
S.Ul.#I4ll 	iT.4tsgs, 

GRANT OF PAY SCALE OF Rs. 950-150011 IN THE SKILLED GRADE 
FROM THE DATE OF INITIAL APPOJNTMEN:T 

.4 	 ... J...1....4 .44 	 ff') 
I 	I \II IIL 	yvui a jii.,ctiOi I UQLU I ? I 4VV .%jLl,J. 

• 	V- 	re 	 . 	+,-k 	 - " d 'd" I 	 I 	 II I 	 111 L 	I 	 I 	4 4 L'.I I 	I IL 	 11 I 	I IdI 	II I III 	I I I 1'.' 	1
1
1.4 	.. 

weT 31 Dec 87 and postea at the aispensatton 01 GE Sniuonq viae CvVE Sniliong toner 
No l286IAISJE!A dafed 31 Dec 1 097  Though appoIPted 'n skilled grade of SBA, you 
were piacea in the pay scaie of 600-i iSO ror tne inivai perioa of 02 years as trainee 
Consqunt upon rompItion of initl prird of 02 yrs train in th smi  ckiIId py 

........................._ 	...I.........l 	XL.. ...IIL..I 	. :.r. UI I\UyU- I I.JU yvu VVI 	JIU III tII 	I\IIIU fJy 	Oi rwl.'uu,- vvim.tt 

- .need not be viewed as promotionlupgradation and may not offshoot the entitlement under 
/ I 	•.i 4.,! I 4 Ill 4 

	

lr rir 	+tj,4r4 r 	rr1ir4,, 	 i tkt 	killgr1 ri iIô ,1f I'c 001 :;ooI 

from the date of initial appointment in the grade of SA•redeignated as Eject (8K) has 
deqistely hen Pritiressed and cnnsirlrrl  at the apprnpriate level ?nd cn,ereri  under E-

kC Erauich kiter No. 6/21631/TGS/EiC(3). daled 3 Jan 2003, ftextrct of which iS 
appended below :- 

1. 	Anumberof.opIications have been received from individuals for grant of 
,,.i,;,i4 ,..•..-.,- 	,c 	•cr 	 , 

I%III 	 I 	 I 	I 	 - 	
' 	ts, 	

I III IIII I 	 II 	I II 	I 	 I 	II IILII 

appointment instead of. Rs. 800-1 i 50/- to which they Were originally .apointed for a 
pe1od of two years. These individua have quoted the authority of various CAT 
judgerrienis and requesied thai the beneflis of those judgements be extended to 
thm .. . . . . 

2. 	In this regard, itis stated that a case was taken upwith the Govt of India for 
+ 	..c 	 e.-. 	 ; 	#- i.. 

	

ALI III I 	LI I 	IVIIL 	I LI I 	JU4.4Il I4I IL 	L 	II I IIIUI I 	JI4.1 dVdIV 114 4ILIVI I L 	LI I 
applicants in the OAs decided by the CAT. The proposal has. not been accepted 

4..'- -'-.4 	 • 	• 	. 	. 	I" 

Contd.. . P12 
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- - 

4. 	Your case regarding grant of skilled pay scale of Rs 9501 500I. from the date of 

II II1II 	JJUII ILl I II IL I ld 	UI I 	eAch I III ICU 	III 	LI le 	III IL VI 	uelIyI I 	VI 	'VVL VI 	II IUIch 

communáted vide E-in-C'S. Branch letterdated 31 Jan 2003 as referred to above and 
. 	1 	 a* 	s:tI 	 l* ,ri •k4 •k 	- 	 . 	a 

c+ 	. , 	
nA.n 	4 n$ I.4IlA 

AUI 	

I I 	 4l IL 	I 	IIII' 

pay scale of Rs. 9 50-1500/- from the date of, initial appoihtrnent,.tP you has not been 

agreed to by Govt of India. 

5 	Ntth the Issue of speklng order, ynuir pphct1on dter 14 Nov 2003 us hereby 

UIJUU LIII aS IIIIluLtUUU. 

IK1. t'ancteyj 
SF. 

C'%VE Shuiloitg 

i 

GE Nar'ñgi 	 .. 

: 	.-• 	. 	•. 	.............. 



Commander Works Enidneers 
Spre.aclFagle Falls 
Shilong-li: 

I 

M 
SPEAKIN&ORDER. 

rr:TA 
I 

Shri Anjari Kumar Dey 

	

,v Elpdfri.qn (.SK) 	 / 
vc*1aHj1 

I 	IIIUI1 ".15.... Ivsc.1sl54l/ 

GRANT OF l -'/- Y $UbLt OF t'S. OU- 1 

)INTMEA!T. 

1. 	Reference your application dated 14 Nov 2003. 	 S  

V , 	 .,.. 	 Q,.,ir.. A$,4- 	IQP 	v'k,..i\ 	4'k 	 ,ir-rl,'s 
S 05.5 55 S.I C 	S.qJSdSI St.5.5.4 5.41 S.d YTSt%dI S 	SSJ5.4I 5.4 I %%..I 5.45.45 I 	 .55 S .dI 15.11 5./ II I U tS.. ,JIS.SII5..%.4 

wet 26 ipr 88 and postea at me aispensation 01 GE(AF) Sniflonq vide C\ivE SniUong 
kt+r No •i 	cIIiin(Yiifi dt,d 	rr AA Th,us,ih 	 rrIs rsf SBA 

'r' 	• "' 	r.r 	"' 'Y 

you were piaced in me pay scale 01 500-1 150 for me inttiai perioa of 02 years as trainee 
Cnnsqi wnf upnnrnmpfrtinnof inih prind nf 02 yrcs trninthmuckilfrdpy 

t. 
scalevi 	uuv- iWO, you vvi 	 ii, ui ta 	py 	vi r 	v- iOO,- vuiii 

need not be viewed as Dromotion/uogradatlon and may not offshoot the entitlement under 
Ar'o 

• 	Vrsi Sr r 	+s+psrs r 	rrlirsri rsl 	avsirs+ ir +ht cI,iIIrl 	u 	".'I i'f 	Ott'L crni_ Ifl 	I 	SI 541$ I 	$54 	I I'*I It $, 	SI I 	54• tII• 	547 S#I.#Gt$ 
from the aate or initiai appointment in the graae or SBA recesignatea as tiect ('N has 
derpitely been arklresseri nd cnnssr1red t the rrrnrr!afe le"l fld covered  under E-

C BIdrit.,h leLtel No BI2i33i/TGS'EC3) uiu' 3i Jdtu 2003, dii exlta..t of which is 

appended below :- 

"1. 	A number of applications have been received from individuals for Qrant of 
sk!lcd grade of Ra 950-1500/- (3 pa ccmm:ss;on scale) from the dote of initial 
appointment instead or Rs 800- I i5Oi- to wriicn they were originally appOintea tor a 

* period of two years. These individ.'als have quoted the authoHty of various CAT 
judgernents and requested that the benefits of thQse ji.idgerrients be extended to 
thm 

2. 	In this regard, it is stated that a case was taken up with the Govt of India for 

	

4' 	4k. i..,..c.i. 	 ,_I._ ; 	 +.-s 
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applicants in the OAs decided by the (,AT The proposal has not been accepted 
h, +k  I. 

Contd. .P12 
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4 . 	YoUr case regarding grant of skilled pay scale of Rs. 950-15001- from the date of 
L 	 iL.. 	C 4 	 '_ ItIlUI 	)p)UIIILIIleIIL II 	UII eiariiiiiu ih ui 	ilytit Vi UL.iIUiI Vi 	UVL Ut 	UICA  

communicated vide E-in-C's Branch letter dated 31 Jan 2003 is referred to above and 
after duo examination a tangible conCIU3on that the proposal regarding grant of skilled 
pay scale of Rs. 950-1500/- from the date of initial appointment to you has not been 
agreed to by Govt of !ndia. 

S. 	With the issue of speaking order, your appflcation dated 14 Nov2003 is hereby 
uI5pu5tCi uii as thiIUitUuU5. 

(RK Pandey) 	/ 
SP 
C\'VE Shlilong 

(_• ir_,p%%I +j.  
" I  

GE Narangi 
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I flrr sf[r,jctr'i to fvVL.1 hy• tUith 0 etpy of 3Udg.m6nt and Or r  

cli t id 	by tt'v Jurch or this Ii ibunji cumpr aing 

t;f H'n' bin ,hri 	c.hct ryl, Vlc.—Cli1 rt'ri, 	jc nbI( Shi i J.C.ttc,y, 1'Vmbor, 

Jninj.vnt 	Liv' in 1k zbv not ! c .i, mr lnfnnrLiun and nctu&iry " 

rt.Lln Ii 	n, 
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CenLr3l Adrrinitrtive TribJn:1 
Guv.ahati Bench, 

Original Application Io.33()/19O9 L 

l..2(G) IO9 

IJato 	of L)eci5iofl:- 	The day of'I 	•.ay,1990 

Shri ?anik ChaS & Ors. 
Son.of Shri Arnrit Lal L)as. 
Carpenter in the uffiCe .f Narangi 

3atrjaon, 	 Lhstrj.ctT)aIT'rup. ASS2m. 	
'. 

retitinner. 	•. 	S'...  •.. 	••. 
- / - 	 - 

	
V.  

Ain1trat1'e 	Cf'icer, ....... 
I 	 .. 

Corrander 	ors En-ineer,  
l 

Santipur, 	ahati. 	I)jt 	r--i' ,n' 

Chief Engineer, H.Q. Eetern C.nnd 
Engineer (iranch 	,Fort. Y.illiam, Calcutta-1. 	. 

Enil 	in-Thief, .4rr.y Head O.rter 
Enincer-ifl-Chief'S Eranch, 
DII-, 	P.O. New Ucihi-lICCIl. 

Union of 	11 rci13,( 	r'n t"y Einer-in-hiefY 1 . 	.. 

Ji 

Arry 	Head çzirter, 	D! 	::e'5 Delhii1CCU. 

,• 

Lite Applicant:- dvocate 	•' 

ir...ajupta, 'dvocate. 	
. 

t.h 	Eepondcnt: - .. • (id1.C...G. 

A 	u 	0 - 

Shri Jat1n.Sikia, & Ors.  
Son ofr. Sona Iarr Laikia, 
Vchl1e 	I "cur.0 	in 	e of lice of 	the 	 ft 

Assis3nt 	irr1son Lnineer, •C.tiiy, 

tii&trict-ar.iruP, 	;%s,af. •. 	: 	,; 

••• 	• .• 
• 	 r 	- 

Ijtant Garrison Fn'inccr(I), 	 : 

1aniya Uis trict-rur, f 

	

I 	 F 

iii) EncjL;, 	i:_in-hj.et, .ry iad C'jarLer, 	
' 

2n3inCer_in-Ch1Cf Ernch, 	
. 

DHQ.?.O.-tC'1 OeIhi-IILC1i. 	. 	
• 

S 	 cntd/2. 

I) 

i V 

Foi 

/ 

For 

2 . 

I) 

ii) Chief Einer, 
LO. Eastern Cor'and, 
Fort V.i11i3rn, C].cutta-21. 



IlTy- 
Ilk 

S .  

iv) Adrninistr3tivo of ficer, 
Cornrnzndér %orks. Engineer, 	'• 	 S  

Santipur, 3uv.ahati.. 
L)xstrxct—Hrrrup, A5sam. 

	

v) 	Union of India, 	 :. 
Ireentod by Ençineer—i 	hief. 
frrr1  Itead Cjartr, 	 re 
OIQ, C? Deihi—IICCII. 	S 	 rt 

S 

• 	. 	 1tesponde:nt, 

ror the Applicant.. l.r...Dasgupta, Advocate 
44•'* 

: 	 • 

For the Fes,ondets - r.h.t.Choudhury,Addl.C.3..C. 

COMA -- - - 
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TIIC F3U'ELE SflI h.P.ACHhYh, VXCE Chh1JU/N 
AXD r 	F 	 •54 

E },J''BLE _IJU J.c.i10\,MD:1wIsr?Tr' S EU3ER. 
'k•j 
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.1.. 	hether re,rters of local papersrnay be alloyed to 
e the jud;ient 	 4 

To he referred to the hcporters r not ? 

heLher Trier Lorcsh.ps s sh to see the fair copy 
of the jurent 2 • 
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An 

J .c,ltY 	The 	facts 	and the 	1: 	In th. 	tvo 	cases 

beir 	imi1r the cases were heard at3l0U y. The •h2Jlo- 

'irYj 	comrrn order will govern both 0f these 	.Vo cases.  

In the 	first CSC O. 	133/9 s:i Kanik Ch.9as aid 24 

others 	'-ere 	appointed as Crpenter, 	 er g " 1irri 

311c 	fr1ierator 	czinic. 	In 	the 0ttr appliccion C- .  12/e9 

TLj - 	Saikia 	a.'J 	tvo 	othcrs 	'a ei 	?p 	in..ed 	as 	v.e.ile 

;:sc-c.h - njc 	and 	carpereç 	All 	these 	 v er e to  

vrjous 	trades 	.,f 	serñ-skj1lede 	10115 	of •  the 

by 	t.h 	Cornander V.orks 	EnjinQor, Gu.311t1(CE for short) 	on 

rc 	 of 	1V7 	 ere 	pon.t.e 	in the 

alter the 1ase of 	o,e yr or iore, 	told tLt 

thjr Scale of pay 	0u1-J he 	 s tead,of 	. 

All the 	
0,pplicants 	 one 	s an 

Lx-crvice1on 'aere recruited th;ou:h  the  

to 	.h!ch the vacancies 	-ere notjfjc.d.  All I 	them c1aiu to 

the q•alificatj05 prescrjed In the v3CY viott.. c. 

fh 	c1e of 	pay 'a.as 	altered 	to 	their 	1)rejuice vdthDut 

any opportunity of bein; teard. ,ftr the 

d:.vrtjon of 	their p.y 	SC!Pr 	recoveries of 	the 

PI1O 

	

in 	(:xCcs 	Of 	tile 	io'a.er 	scale of 	paY 'a ere 	stced b 

c:Jer of thj 	Een 	th ch at 	e tjr. 	of a 	jSSI 	0 	the 	li• 

ca1jOfl ino•j. 	123 of 	!9a9.the -0thC 	C350 .O 	cov:-  j 

'a-.s 	r.poir 	to 	us. 

3. 	Cn Lch-jlf of all the rcspntets  Co1.V.. 	ng, the 

filed 	t tcn 	re)!y. 	In 	this 	• 	facts outlined .fl 

tj 	1'rc&dl, 	i 	:'rh 'a--ore 	- 	 d. 	IhO 	es 	ocnt 

also' 

...... ................... 	. 	- 	-•--. ............................-•- 
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also aujt that l the various appointment letters issued 

to the applicants of those t ,.0 Cases, they %:O 	OffoOCJ tho ,ny 5C.jl 	f a. 9o..1ço/ 	This correspond to. the old 

scale of .260..4/ prior to the IV Central Pa' COnjssj0 
(C 	

for short) arid is the Scale prescribed 'for, 
	fl , 

trades of the !LS • 
 It has been Stated that according to 4 the 

4 1 

	

Enneerfl)iC,S Branch irnT/ Head C,jarte 
	letter flo.4 

aateo 1
l.l•Jo5 direct recruitment to the 

...................... 

s illed grade (F. 260-400/.) 
can not he made. The revly 

inducted direct recruits ere to be recruited in the semi- 

il1ed scafl of k. 210-290/_ at the tire of initial recrujt...' 
.'. 	•': 	'. n'ent After t he IV C 	the Cozxespoflde,it scj 	.samjskjfled grade becajse 	

Direct recrui ts.''_ f ter inductjo 
in this graae hs to Cop1ete a ,robation period of to 
yoar , efore they Can be br)t on the hiher scale of 

	

1 -, • 
 9IC/_ At ttje time of first appojine 	of all the 

applicants these instruction,,of Ay Head Quarters Wa S lost sight of. Ihon th85 pointed out by 4 th0 hihei authority, 
the 'scale 	as revised ACCoidj 	to the esponderts 	' 
this error as rectified by issuing Seprte letters to each. 

I of the aVpjicants all d.td 19.6.19f39(tbe Impugned orders) 
tu1 

S 
.ince the c'ondi-ti6t,

all' s 	ojt n their 
" 	 .'4•............ , .. appolntrt letters had a rrstae, such nustake ca. n,, 

be 	I xectjfjød 
in tne interest. of pb1ic service. flut before 

this 
as Trade nc opport nity as ier to aiiy of the ................................................... 

applicants to stae 	cir case or to s how cause V , hy their 
- 	 .... ..............•'. 4. - . - -:9 	., . . 	4. 	• I scales for the first t o ears of servico oujd not 
	

: Lie drcssod 	
/ 

	

.'•. 	

''I 	" 
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.', 	

I' 

n 

4. 	e heard : . ADacupoa the leained counsel for all 

the petitioners and C.&haru.a, the learned standing counsel 

for the Central jovernment in O.A0o.133/69 and l..r.A.K.Chou-

dhury, the learned sta:.din'j coune1 for th e Central Governr!ent 
............ 

in O.A.132/89 at sorre lenoth. rrom the subniisions made from 

the bar it transpires that the Ill C.F.G. v.ent' into the  

question of paj fxxati.on of the var.ousgroups of t h e 

	

I 	.. 

erployces. On the basis dl their zccor.n.endatlon .t.. e, 1.1  October! 

	

. 	 ' 
I?3I the pay 	 .1 cz1es of several trades of:.sei-s14lledorkers:.' 

I 	 I 

of 1.1 	upcdec1 to th c,teor, of slilitci %or1CrS  

their pay c10 v at. rai s ed to I • 	(-i(c/-. Cut c.:fo.\ cjthor. .... • 	u. 	 ' 	 c . 	'\ 

trades v.hich v ero alsp cateoriscd s cri—sI.illed rIor •  to 
• • I 	

'••:.. 	 :;, 	P1f 	
•l 	:5 	' 

lc c'rdcr v crc !eft out. ir cxtci te e:rirc the resultant 
: 

• 	 ' ' S 

Comrri.tteo % .as açointed y' the Cei:txal 	eMt. hch 
. S i•I$ 

	

utciitt ed their repoit or. 	 rbe;ent'finany , 
•; 	- 

accepted the recoz;entiorz of 
• fl, r 

broujht the rera1rr3 tiades intc the s 11eo c.rede of 

L. 	0-4CC/— • e.f. 15.10..9E4 inted of 1E.1C.1 0,81, the 

dale I roir v.hich Lhe other trades of te..tei-5kil1cd  v iorkers 4-J 	
.• 

• v re upgraded to the sl;illcd grade. 	 o f .° S  

ovrr.rent was challenged b y some of the agiXieved c-rployccs 

before the Supxee Court of India. The case•ofDhaça\.an' •, 	 .' 

2ohai Carpenter \'.Wior. of 1nci, (1969)'2 CC'299as dcci— - 

.ied on 13. 3 .1 ()(39 by the ILn't'l e upiciio.Cóurt, :ho Court 

• oid.erec that the e:anin; trades li)e 	icr, plurber, 

• I.aon etc. should also to c çiven the' hncfit: of the 

hir.her scale fror. October I°1. Durinq the;intervening period 

of 1961 to 19 4 8  the Certr1 •;ovcir1n. tan'd the ii autho-

rides 	re scied of the cuestion of ui p :~-  xa d a t i o ri of all 

	

4 .. 	 h 	
.5 	

••' 

/ 	 - • 	

•.'' 	 the 	,. 

•/5. 

I 	 , 
S 	 .5W) 



V 	

' 

the erasthile sei-sxl1ed tiadesto the slled grade 

(P:. 26O-4CO/-). In so for as direct recruitment from outside 

to the skilled crade is concerned the Engin.eer-in-ChiePS 

Branch, Army Ftead Cuarter letter dated 11.1.193 laid down 
V.. 	 .. 

the educational ano trade cualificationsrequircd of the 4  

recruits. But it also stipulated that outsider czndidates 

having these qualifications w- be induCtOd :first in the 

senki-skilled grade of rz. 	 and kept on prolation fox 

a period of 2year. ihcy erc to be hrouçjht on the skilled 

grade or r. 2,C-4CC/- after they hd completed the_D.roation 
V. 

period and after they v.crc iecor.nended for poitotiofl to the 

skilled grade by the pepartrental Pron,otionCOfl.rni,ttee.It 

thus be SCOfl the Central 3overnmnt .uprded the trades 

.hich the applicant 	oine 	s direct recruits!fror serni 

skilled to skilled cateor on thE ,eccitendtior, of Hi CIC. 

But at the same-tine, the Go\.Ietaifl 	the sen:i-SIil1ed 

cradC for utilising this as a feeder9rade.forthekil1ed. 

oker. The order of 11.1.19b5 per1T. VitteddixectreCrUitmeflt 

to the skilled grade but the qualifications.p1eCIibed for 

the skilled orade .o:kerS V cre utilised-for: induction of 

outsiders to the semi-skilled grade 1rst. .zucb ejiect / 

recruits v.ere hov ever eligible to be prcrrsoted:to the skilled 

grade ifter successfully 
t} 

two years. Subsequently after r 	 : 
the two arades,(serTi—ski1led grade 	,21O29Ot?VafldSkil1ed 4 '! 

* 	
V 	

•- 	 : V 	 , :4;; : 

grade 11  . 260-4CC!- v. ere reised to P"""acc ,_110/- and 
p 	

1 	 4 

. 9C)o-1500/- respcctively %.e ate ,  nottrequiredft.oito. into 

the merit of the decision of theCefltXal430V.rflr1efltC0fltai 
( 	ç- 

nod in the circular of 11 1.1 085. ForourpurPOSe k 

it is sufficient that at various times of1987a.d 1988 

the 



•4) 

/ 

—7— 	
•1 

the applicants v.cre apoirted after due selection and çiven 

(J 

the higher pay ;  scale of skilled workers, and by the impugned 	I 

orders dated ,19.6.-19S9 a4 of them "ere uniletrally brought .., 

ciov.n to the'lov.er scale of sei—sI.illed "orker for a period."" .' 
-'' i ' 	•,'• . 	 •" 

of tv.o years. S.m.ltar - ecuSl) it v as promised to them that 
3. '1 	• 

after the epiry of t%ro )ears prbtionar period they ou1d" 

be given the thigher scale, in the cases of ;s2mo of 
./ 	 . 

rplicants, by the tire of irpu'r.d orders ø0ted l96.l9&9 

crc issued , the, hd rcr1 	'l cor,eted this t o crsiim. 

In the case of all a licants one year service had already 	,. 

cornplted. Uo n1CQ v as cen to thew, 	op.tunity as 

'ijvcn t,. .h'r. ic): :rretlr' 	cr cac 	befcre the cbn 	:. 

d1tior4 of their 'c:1ce vac,  aLexeci to th(il 
: 

In our opinion this action of the usrcnC.nt& aiuunts to 

cienial ot ntral joticc t, the 	licnts. of course the 	 L 
learned stz)ndinn counel 5  streneou-ly rgued th .the,initial, ;  

Til

:.  
appointment letters issueO In l7 and 1980 shoved 	e :pay. 

5c.lcs crroro'sly 	uy i, dzinictrative i:or arid that 

athL1nistrtlVC czror car. alvays he rectified in porsuanCe 

of public policy. 	 : 

	

c ore unale to accpt this contention. 	H 
In the case of fl.I. Scpard ''.Vnion of India, .1968(1).W.. 

JC 	the 11 on ,Lile upxere Cozt considczc the circ_rStaflCLS 

	

- 	', 	f-'. 	t: 	 • 	S 

'herc the princip1:05 of natural justice mustL,e erployed. 	- 
•5.1-. r'i 	

-. . 

The Court hue corlcethng that in the e,ercise of 1eislative 

pov.er of the Govcrnxent thcse riincirles my-.not have 	 . 

universal application, held that fo:.all !ad!tini rative, \.. 

actions the principles of natural justic hav.to-befullY': :  -'- 
.4L 	 . 

observed. V.Y Lord 	srianth Lrra,3 spool in for the 

L3rrch in paragraph 12 of U e Jud"cnt statedas 	uoYS. b- 

. 	 •. 
S. 	 - 	...,. 	I 	•I -• 	•. 	

- 	 I. 	
' 

	

• 	 -. 	.. 
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FaIr play is a part of the puDlc policy 
3rd it a tjuarantee for justice to Citizer.s. 
In our system of Iule of Law every social 7 aency conferred with poer is required to 
act fairly so that social action would be 
just and th€re '.ould he furtherance of the 
%-.ell-being of citizens. The rules of natural 
justice have de\eloped vith the growth of 
civil isation and the content thereof is often 
COn!idereo as a proper neasure 61 the level of 
civilisatlon ano Rule of L. pxevciling in the 
coririur.ity. I.n vithin the social frame has 

• 	 struqjh'd for cntu*its to hrlfri into the 
corrrnintty. the concept of I al mess nrd it has 
taken scores of years 1i the rules of natural 

• 

	

	justice to cenceptually enter into the field of 
Social activities o  

• 	 Lven Iii czses of uiiisputed adwinistio 	erior like 	
- • 	 .rong fixation of pay ivinv higher bneIits to an employee, 

when this is sou.'ht to ie rectified afte r the lapse of yea s, 

such action of the en1eycr 11 it is to the octriment of the 

employee v.a: not alloet conistentiy by this Tribunal. For 

e>arnple, in the case of I:i i 	J:i,n of india 

Orr., 1937(3) 	.L.J(u-J) 	the Calcutta fleich of this 

Triounal hela tIit ovex.ynnt on accntouiy.aallot..anccs 
/ 	 ronily fixed b y  the enployers and not caused oyLenployee's 

can not be recovezPa after lont' YeOYSA Anainin the 
case of.  U.S. Bedi,V.Uriion of India, AT1 1906(2) 510 the 

of Pzlncipal [)ench of the Tribunal held that rectilicationLan : 

oxder resulting in adverse civil consequence to on employee 

	

I 	
I 	 1 

C.111 riot be tjorir 	It hout I 	ul n; him a sho 	cwiso iitjco, 

	

I ) 	 u1 	
•, 	4 I-espectfully a-rceing 'vith the decisions of this fri,unal $ 	

rIØ 	I, 

'. e Conclude that the terns ano conditions of arpoint.rents 
U 	q 

given to the applicants can notbe altered totthtirprejuujce3j 

$ 	 by a suseqent oroer e en tl$ouhthes 'exeoHeredvrongly0 
0 	 through Oth.inistratjve error. This 

I 	 ø•t 	
. 

in case of al.l the pi Ic %,-,,s this t.os donfe A Ir0 Lhn 1pe. I 	t 

Ii r.e thu.. a ye r 	 e 	as -  iven 	a any 	ioltun1ty of 

placina their case against such unilateral order. 

d. 

19 
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6. 	
The Petitions tf0 	! 	Th 	:ned CIders of tt 	Cor.f)er •.cx;. 	Ennecr,  re 	y S I,  t ajoe 	

tc• 	c  tj t 	 hcfl te tiied to th. SCJ 	
- 	

ir na ye(r1y Inc r 	I zo: tl:( 	
• 	Ii Ij 	aprrt 

	

order thj e irr1. .d it1:j 	perj00 01 9( days of 1t5 recej 	y 	° r; 	teprtic, 	"I)cre tc n 010cr 

- 

, 

	

T flu r. 	: 

	

OrPi(t',7 - 	
i iun;i 

	

- 	, Gu.hli. • 	- 	- 

I.- 
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TLL. 3019107 	 /Ulny flcadqu i1ciq 

Eiinccr-inhjcVs-J3rajic1i-
FflQ P0 Khndr Ilutie 

	

.1.. 	 - 	•.' 	0 	

: 	 10011 	 0 

No 90270/73/6/LIC() 	

* 

: CIiicI Enginccr()  

S 1)hcfl (_onu ti 111(1 ''tlfl 
L:vtzrn C.cnuri:tr,d Kot'- 

CniiaI CnuiiaiidLucow 	
0 

V/csklil Coirmnd C undnnnw 
unhrn Cunuirind C/u 56 AVO 	

0 

• 	 ;\J)((()I-) 	D Itvctcrnhad 	. 
• 	

COl.\ I EF1.S O lU E RiPORT OF H j E E PE XRT COj\IMYI1EE jO11i1inoqn 	
'c 

	

ho \JII) ii')/9 	t fli'\1I!JII''U[\J-d 	()1ijlR 

.\n c::()c(t (Jottt!I1ItICC 	col mkulcd on ilic ;Jcrl of the 1.4011 "ble 
to c::amiito I: rivncc of (h ' 	hic;utt of ntjcct (1)A, .ft*r th 

of t i UOVI Or m"A" Als as cI:Ii1nd v We iphiiit. fl Coini it(I 	h;s nov 
utmcd W rt pod Apy of  evnxt of thc roi1 LS fon-vardccd h citt1i 	- 

Aclion is rcqUircd to he thcn on t1t rccoinnic dion. of the Exprt Cninittc 
ff(Ii th 	i'W:z pcii 	toJ th: ffct1 c:piac 	of iviES.. 

In 	l 2!ve, 	ou :t 	':' tc,  oIlcr 'oir 'nmcn 	on t1t 	Ji::pcil 
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In urder to ccndut thi 	yd'n tIt t;;ftr, Ihc Co rntlee coiIe(ed 20 iiutn 
oI'arior L:uvcrc neil orrs and 	udbv 	Iniistr'; oiDe!cc 	 d J:-iii 

Ii.tniI i\I 1) ic. 	1 lice I ileii ice t'ted ii 	/\iIl!e:gfe 	toil the efjc: t:FIlie 
;tic ne 	icIued. 	 - 

6. 	Usds the ::oec !tIittur d 	
EiC :s;t ion ofij-jn.ç 

Ut :tntch \', fC aku rcucsrcd c (nrnj jt Ccrlaji nhfonna( ion mid t!01-ullientsby the 
Cotin,njtice vide kttcr No.36323/C 	Casc!CFI rlac(j 02 \ue 200 I. In rcspon 	IC 
Seciuii l:ro'/idcJ n:ier iii' ;iunJ ucl 

1 

I(ml113 lor (udy by the Cntniittce vide EIC 
Section kttcr Nu ,907 U( IGSI(IIc/LI( .: (3) Jaced03 Oct 2001 (Cope crtelosed a 

I). 

tilt 	UP 	i.rji;.l '.(JtJtfle.; 

It:) I 	re::IIt:ntj, 	ttbttni lcd b' :;i 	1 J1V1JfJ:;t; 	:nI, 	l)ItI:erIn 
oiIii,::ii,I. Cnp:s ol line 	pre::;;1tifl ;  : nie 	:d n; '\l Ie:nre III 

CI tlti I 

ci the cup; U 	eeniie in;trt tutn:; 	Iicli va ieJ :he he C./Ie 
Urj;ch in etih h 	OdCrCd W grl.111 li her pay ::ele niR; 33O-S to IC 
Pcctt oI.S[3,\ and \irennn .vIr 	firuln 16 Oct 195 I. I lovcvr, this 

ieilcr cortli riot b tr:n:cd out and roduccJ o this Cui:n: 

7. 

:cJ ce:t:nitr 

tlt2ir 	 '.ja!u,i run 	t;ttj,•; mid aIsJ 
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i 15, 	DuL to I plc_niLi ltdtiol of tic fitinc ni ts bro uglit out ubuvoculdnownwHCO ii it 

arisui CcrLtiu Jobs uccdcd rc cvalua' ion and rc s(rti turiiig of \ tiriotis (I'd'kS [Ut 

lIuplCmciiUIig the tlircc gctdc StruLiw c 'iii thus gr nit oIl liglil) SkillcdGiddi 11 _ 

I IgIiIy Skilled (Jru'Je I, is nLio cerLiil% other prublcii wcrc required to be re:u1'ed. Iii 

un cffwt to rcmoc thL 'lIIOIiIZI(ILS tli go' t this ipponitcd in AilOinilR. (_uIliIntttLL in 

1982 which was I cadcd by nn 01 tieci c I tIi rul of n Jo hit Secu ctuy wd tei ot 

- members (Six 1oni o lucia! side and fur Ii out wair side), 1hc conuunittec haul 

• 	subnuU'd its rcpott during tlty IN 

• 	 : 	•. 	
,1 



• 	 )rIuI:, K 11 .1.1: n 	, . i 

i
i, 	

Fuc(1ir, 1)U;wut H iI 	ij,ei CI;iss[j(jq 	
Co 	 Ihe ' N'1inkty oiU 	ailer 	 th tieu, "ith 

 )J0jnait 	01 10 J)eIeet L'it k. 	jHf tsde J'uk "etc 	raffl( Rii0tj1• I pay 

	

tics 
'V1JCIC It v; fj( th:it 	'tajti,1 	vei 	limited 	UIRIcI flu 10 	 ; h:w 

	

pe,cc, o1Wj:cuiij1 :d S13 	IC 	ti0ft 	i flu (lieu hiher piy stle uI 1 , ::)(1-.f with ciJct from 	6 (Al19S 1. 1 he 	3m \;i L:Iaulkd IiietIy on  {iII)iI() '\ilhimmt R JIIl( 	ii 	' 	r 	!rui 	'ai 	IIU(I ftf It idi 

'\fkr 	 tl 	1ln: 	the :cJ'cuuj\ 	
f'tl!:;u1:i( lit j: 	

y 
1 	:'u\ 	•11C 

hICjlI•IIi 	Auuuu:u(tui 	\''jiiI 	:uf 	
only 	• ;ut 

vithm (hcir i;m),  etk hut 	)ifl 	of thie,r 	r si '. Hi 	•l 	iou 	hue 	o;t ui \\'iu cit :uu oil SIIA 	t:IrIc(f drtvjii' 	lnH' 	•• 	ci R 	u..l:;ti 	 0Fll1oL'j;,.(.f;, auiuust it tjtIU(l (111(1 	uccul 	it 1 m 	t•ui:II 
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16, 	flascd oil Uic l"(2collu n c li da  "Qm Of Anonj15 Conu ittec 1IIrodiccd 1111c 
cd& Struc(ur in certa i n co: nlon categoric5 of industrial I radc 11  bcncliiiiar. Pcrcntagcs a unJr: 
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1 _1 ~ 04 Skilkd  Ode I 
- 	 '15% 

Highly Skilled Gd e  11. - . 	2011 	 ., 

• 	
(c) 	Skiltl Ode 	 - 

• . 655,0 

17 	Guscrwiint 0: decs to lnip1 :1:c( t 	.iLvi v
c :nLntjoJId Uc grade stict were su vide 	 u 

of DcLc lct&r No 3SlOfDS (One)fCis 1/84 datcdJ5 Ou 1984 	pr this Go I ordcr 1i 
i: cc gradc structure Was made 

applicjbk to 16 Com:ncii CdICgOrIS lttch Ijicludid I k Cttjii and Line Mistry (Lincill, 111 in 11;) ibis wis to be g i vC11 c ') cffcct fr :: 15 Oct198 1 Coiicqu 	UPOn su of (lie Govt Order, lIi E - jiC's Urinc olso kud ai e xcC U t ive ordc to club Ekct:jcj 	and Li:icmaji toc(lf 'rtl: 	urpQ 	
of grni h' proltiolioll tol ls Gde 11 an 	I r1 ctif1 d I <jth t' 	 d I IS OdeUS 	'ii (lie Si 	l::i ci rolliutioti IO\\L 	for 	tnt of dLf iii d lnu U ii 	

:rd:nt itto i 	
" t possi bk lot the I :ld uniL to iuipf wcnt 	cI:in of hrcc 	sUui:(ijrc id it was not done in lflO5(O1(lj pkicc, Tic5C order3 	

imPIcmcn(a(i,)ri OItICC 
iiipli Ilicntcd oii1 aar Jtailcd U 1 struc:o11, 	cre /ssucd idc 1 ijt 	OfDCICIICL Icttcr 	I (l)!() (CCfCc) vol. I I I datd 03 Ar I 986 I::. 	,\ 	r 	 ::fl,i,r•.J (i: 	'nk 	'i:.(':!l 	,\r 	'S 	

:::j(i:: ;:!'j::t 
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19 	lit 	1987, (l. Millisti) ol t)ckflcL \idL thur IL((Lr No 9102o/L1C//1) (\V-11), 
ditcd 24 June 1987 codificd uid ic (C 	 '1 - '' ted the gii 	uudcr-mcfl(IoJLd 	ikj'i n' 

Lkcti iCiun CJtLgor) 	

- 

(i 1 	Ai iii IIUtL \\'indc 

(it 	) 	I.4IItLiti 	III 	 I  

(iii ) 	' 	v iu_ It 	I to ti ii 	latit ittLli 	(, hA) 

(15' 1 	icc 

I 	 I 

Suscquciitly lush 1 . 11, liuit Repairer 2 itcon too 	s Lodi(icdlre-dcsigi1 ttd n 
If 	 it 

Etcc(iiciaij vidc Ministry of Defciice IeUt:r No.9102611fl c4 (3)'672(p(w-i!, kttcd ,1 • 	
• 	::.: 	tn::: 1 cb 1994 ILId 	Uh lct(cr No 	9 ltJ2GiL 1 C

. 
(3)/2395/U (W-11), dated 28 Juu' 	1991 

20 	Cuti 	quciiL to clubbing on of tue 	1110,c IuicntiOticcI t atc'ou ic' \\ ithi  
Ekcti-iciaji CcMy Llicc was this rqubemcnt to i CVIC\V the prwiiution:; whhtt 
gi intul c u licr to 20% oh Lkrt 	u 1iLinii 	111 	icw of thus, titt ULEIQI" \ 

• 

LI L 
issucd by E-in-Cs JJrauictivIe kuci 

N,9 I O26/1 	I C(3), dated 22 Det 	isi.'lt lIetin 
the ficid units to prcp u C 	t coil ibi icd 	cL1lJ1 it) list 01 	iCti Juans aller the 	lu bbn L 	n 	

/ ujUi (IILSC cutcgouics 	As per (lie u.slnict o , is all the Electricians (vJio wcie PWwotcd 
hunt line ii in, Wuu 	in iii and S 13,\) were to 1 	pliccd en-block 	cn ioi I 	oh lv i  
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21, Oii thc cinbijid SenIority 	 tvliieh 	iis rcct aflcr 111c1uj 

(

1 	of Wcun SM etc EIecrjcia /n1a(c \Vindcr, I
1 (zn1ez1t.ReI)airc r  were piiiced cnrliassc senior to 	

and SBA HOWCVC, swee cc 	W' "C'Man ajid SA '\rc 
akeady gan(cd ligher pay 3caic of Rs 330480 with ccct from 16 Oct 81 

tj  ajjlst 10% \acicy and they ssere all to Le pIac below EIecüic 	rnate \Vli]dCL and 
Rcpacr Tius, thus cedtI d a tua1 ion tlt ajuwor w6s thavug highLr pay scale than lu Seor 	

draing Sbscqucntly wiiui they Were furthcr plumotL(1 to highct grades the anomaly w carncj or to HS Cideand fuher thghcr lcvcl as 'cIl 
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I('RilA(l'ANt) C\FS \VW . IFRAL A 	N'Il.' 

Ct )IIRTS (i1 J 

2. 	tiic 	i'jin:ity UI ajuiiur ti 	tikiit diiviii 	liitier pay tiaii (tic n:ii'ft 	,ti:; (1ii 

to beeoiiic a cau:e Iir eiieratiig i eja CC (tiOIiS Ii o :n inziiiy a number - 

D(w. to vluiuh fl. UIi, Rplqlcars tl'Ltt there ms no positive rinuitttL vclivm, \ 1itlt \l 

takeit to rctlicss these (ti"Vii1CCcOT tIIC eiIi)lUyCCS. As C('fllplCtC old tecoidI1iLe nrc 

hOt piccnily vilibletlie 1 CUtU Itit iU( uIlJog IICI1UII 10 resOlve Ili0 is;ue ttt1'l 1101 

be ascertaincd by this cowniittec. On account of the nnomahy Ilicre have beii eveuuI 

UIJU ILd b) tilL L1 IL\L'I III II\ tJtrits in (lie CCIIII it Aditi ilIStUhtivL 1 rWun it intl ilk 

nhlLctcd CulployC'_S iii inoct of U 	e c.iscs 	i.. 	,tntcd it li'S through iii' 

ordirs'judpcniUs b) tltc rcspcc( i c biichcs ot ttic Cu ii 	/ 	tnnii ii 	I l in ii ii III  

1997, un this \Cty ksue.oIR 	)I1IJ.I'1\ 	ilniit;i aIId 	oilier U.lcetriei:in: 	 ii 

Siluri Area tiled all OA iu. 11 / 1997 iii the Cciii rat Adiiihiistru( ivc 'Ii hi ital 
- 

Calcutta Ijeticli. lii ili:t O,\ 1 Ion ble (2ciutrat Adniiiiisti aLive '1 ribuuuat uiit:td ut 

directing (tie rcspuulcui1 dcpartmiit to grali'. uctic F to the petitioner has directed th 

• ICsI,uiI(Jnt to appoint an ExIleti CoutitiiItce it) take the dcci;ion •tn the tnatti 	:u.1 to 

resolve 	 b the alplicaills. ,\ccordiuigly the iitry u r 1n:c 

unit coii;tittitc 	coniiititteè 	' 
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UI1(I 1 1111  tli, (I 

24, • 	
tSi ui 

2'J Jug1 87 	
lIIlI.(ty uf 

I Ct 	ui' 	
- c , I Icr N0 91 

CCflUC 0f(( 1 	
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IlIld jig g 0111 	, 	
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I hi(1 It it! 	
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'/27, 	Lct us nswcw tli;it tIir 	twi iudk idti;,I: .S I'%cIflj A un,j B, Slid A tij us ii Liicciiari hi 1 97 / Stint SIir IJ'i' 	

Ic; n \Vjr'i'iti1 in 1979, ThIj P lcis cot Ilic lnui oF liihcr p:t sc ile of Rs 3J0.j; 	.16 Oct 	I LnI LI 'ji;Iu of 1 O ofth tOtal WIC;iIICI 	of WkCIII:III 'ui a pa:ticufar CWi 
litca Without iuiy ct on ti Pt 	ausc oftlii one I inc up 	iUat,o11 thus it 'ould b 	bcr'd that li 	: is scnior to Chri 13, run lined 	the pivu c.ik of i 260 l0o 	uny wJi J 	Oil Jii 	 UtISc of tIig OIL I Wic tfji 	nut il 	r iftitit ill)cliff.lii 	up 	N w ii 'ilii t Ii i JJIiIU! III HIC SLiliority cit 	iLP%t i tUIII J  ittd 	A. it 	jIl 	I'i Ii to 	liri A v hc i pI iuI ii, il, 	iiu,tit 	lii cli Iotr 	i iii 	ii i tIitj will iii 	VN ut fl tIi III 	hit I(L ii (0111 1 1  liLt! "III) Sun Ii 'Ia IL i 	II 	

Ii liii 	, I 
t 	

I 
JUi.5 (l0(it IiO1I5jIii Ii(IVC(SC 	

Cti'5 liiiii to deselVe tfij:: flI, 
l  

j/ 2S 	in 	ul 1li(iL tl_I C t"ii'ii 	L sup1, 	ili ii L iii C 	1 1 1j11j1 'lioujj  I'trticti()f 	ill".'his ftgf: 	

., 	 !• 
29. U kis aI;uj tccii OltS'l (s tf 	Ciiunile 	Ii,I hi Ii-hi.C's 	 IeIIcr l 	 daR I 22 Dcc I93 tIu 	 L;uicIi 

	

u:;Itucj,,1. 
lcJhuu lini of cjhk,n ity iii Cuiiljc 	Ekclijcjaii C it(ury spc iks only ilnit 1 ' 	L1Ltci liii C (LI' Jt 	l¼ 	lijor to 0! Ii r 	li clucs ho( IUCII(j0ii UJI)(lhjgit. 	tt!hi 	f.ciu1 OUChlOI!)' Iii ii 	iiuiI; 	iii:I!ilhcr iii I: i':L u1'An,,itiic \Vjiic!' r 	1hh t:i; :uJ 	c1t:t,t.' 	1:1, fllii ici ii 	(:0%.!, )I!tI 21 JUUL 197 I 
	I 

CnIquo 
c 	 it I'j i 	r iii I It Ii u 	i hi 1991, Siiniir 

(lcaiit i; tlfo CIC S SZUy to [ jk en to 
(Jri Cn(CUOI\'. 

30. The 	
in lIi 'iLlIer of 'y 	 to Iciv' OCCUIi ccl lcau 	ilL Oil ti(iiij 	tt 	:c:I: 101 	iitd vi N'11 	tlf'v: Hti 

cI('t. ui ics Ih:ivc I)cIj issuc'J by difFcrcl1t :;cc(i011 i:i ti 	"fiutr' of D:::c 	D(tj IC), DCiv.]) mid idflelv . ulLN)hi(s 
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NOTICE 

From: 
Subrata Nath. 
Advocate 
Central Administrative Tribunal 
Guwahali Bench, Guwahati. 

To, 
Shri A.Deb Roy, 
C.G.S.0 
Central Administrative Tribunal 
Guwahati Bench, 
Guwahati. 

Sub: - O.A. No. 	/2004 
Smti Anjan Kr Dey & Ors. - Vs- Union of India & Ors. 

Sir, 

Please take notice that the above Original application, a copy whereof is 

enclosed herewith for your information and necessaiy action, is being filed before 

this IIon'ble Central Administrative Tribunal today. 

Kindly acknowledge receipt of the same. 

Thanking you, 

Yours faithfully, 

Advocate 
Received Copy of the Original Application 
Consisting pages 	 including Annexure. 

(A. DehRo) 
C.G.S.0 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWARATI BENCIL GUWALIATI 

OA NO 202/2004 

Shri Anjan Kumar Dey & Others.........Applicants 

-Vs-. 

Union of India and Others .........Respondents 

-AND- 

INTIITE MATTER OF 

Written Statement filed by the respondents 

humble respondents beg to submit the written statement as follows:- 

1. 	That the statements made in the application which are not specifidally 

admitted by the answering respondents, are hereby denied. 

That with regard to the statement made in Para 1, the respondents state that 

lower pay scale of 800-1150 are for trainee SBA, wireman, lineman till they 

successfully completed their 2 years probation period/training period after 

which they will be placed under the skilled pay scale of 950-1500.The 

above fact has been clearly mentioned in CWE's speaking order letters 

No.1046/613/E1A dated 27 Jan 04, 1046/611/EIA dated 27 Jan 04, 

1046/612/EIA dated 27 Jan 04, 1046/614/EIA dated 27 Jan 04, 

1046/61 5/E1A dated 27 Jan 041046/616/E1A dated 27 Jan 

04,1046/617/E1A dated 03 Feb 04. Inadvertently due to ignorance/loss 

sightedness of the Govt of India policy, few similarly situated fresh 

appointees were given a skilled pay scale of 950-1500/-grant 

That with regards to statement made in Para 2, 3,4.1, and 4.2 the answering 

respondents beg to offer no comments. 

I 
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That with regards to statement made in Para 4.3 the answering respondents 

have no comments to offer as these are all matters pertaining to records and 

nothing is admitted which is not submitted by such records. 

r4 

That with regards to statement made in Para 4.4 the answering respondent 

state that consequent to GOT, Ministry of Defence letter 

No.91026/EIC/88/1 16/D (W-JT) dated 24-06-1987 the post of Switch Board 

Attendant, Lineman and wireman were all re-designated as Electrician (SK) 

under pay scale of 260-400 (Pre-revised) and 950-1500 (Revised) 

GOT, Ministry of Defence letter No.91026/ETC!88/1 16/D (W-IT) dated 24-

06-1987 is attached as Annexure I 

6.. 	That with regards to to statement made in Para 4.5 of the OA the answering 

respondents beg to offer that the appointment of erstwhile wireman, lineman 

now rechristened as Electrician (SK) in the Semi Skilled pay scaleof 

Rs.800-15-1010-EB-20-1 150 per month is for a probationary period of 2 

years. After successful completion of the 2 years probation/training period 

the candidates are entitled for a scale of skilled Electrician pay scale of 

Rs.950-20-1 150-EB-1500/-. It is clearly indicated that there is a quantum 

jump in the pay scale from 830/- per month after 2 years to Rs.9501-/ month 

after successful completion of probation period. In certain cases where 

similarly situated candidates are appointed in other Commander Works 

Engineer's offices in the direct pay scale of Rs.950-20-1 150-EB-1500/-, 

Army Hq, E-in-C Branch letter No.90270/891E1C dated 11 Jan 85 have not 

been consulted or followed, which is therefore a administrative error not 

intending at harassing/indiscriminating the individuals. 

E-in-C Branch letter No.90270/89/E1C date 11 Jari 85 is attached as 

Annexure - II. 

7 
	

That with regards to statement made in Para 4.6 the respondent beg to offer 

that appointment of fresh candidates into wireman, lineman, and SBA in the 

pay scale of 950-20-11 50-EB- 15001- much higher that the other similarly 

situated candidates but (Pay scale of Rs.800-15-1010-EB-20-1 150/- is an 

administrative error overlooking Army Hq, E-in-C Branch letter 

No. 90270/89/E1C dated 11 Jan 85 

8. 	That with regards to statement made in para 4.7 the answering respondents 

beg to state that consequent to E-in-C Branch letter No.B/21831/E1C(3) 

dated 21 Jan 2003 and statement made in para 4.5 and 4.6 Speaking order 

were served upon the petitioners disposing of their representation. 

12 
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Copy of letter No.B/21831/E1C (3) dated 31st Jan 200 is attached as per 

Annexure III 

That with regards to statement made in para 4.8 the answering respondents 

beg to state that consequent to Hon'ble CAT, Kolkata Bench Judgment in 

OA No.118/97 on expert committee was constitute vide Army Hq, E-in-C 

Branch letter No.90270/73/86/E1C dated 9th April 2002 to look into the 

anomalies in the pay scale arising due to restruchiring of different grades 

and fixing of their pay scales. It applies to the individuals who are already 

in service in the instant case(OA).The application is concerning anomaly in 

the pay scale of the individual at initial appointment which is purely due to 

administrative errors. 

That with regards to statement made in para 4.10 the answering respondents 

• • have no comments to offer as these are all matters pertaining to records and 

nothing is admitted which is not supported by such records. 

That with regards to statement made in para 4. lithe answering respondent 

begs to state that new appointee were placed as trainee at an initial pay 

scale of Rs.8007-1 150/-. The pay scale increase to Rs. 950-1500/- an 

successful of 2 years completion period. Administrative error committed by 

certain units by placing initial appointment at initial pays scale of Rs.950-

15001- cannot takes precedence over GOT legislative power of formulating 

policy. 

That with regards to statement made in Para 4.12 the answering 

respondents have no comments to offer as these are all matters pertaining to 

records and nothing is admitted which is not supported by such records. 

That with regards to statement made in para 5.1, 5.2, 5.3 the answering 

respondent have no comments to offer except those made in the above 

paragraphs. 

That with regards to statements made in para 5.4 & 5.5 the answering 

respondent beg to state that speaking order issued vide letter 

No.' l046/6131E1A dated 27 Jan 04, 1046/611IE1A dated 27Jan04, 

1046/612/E1A dated 27 Jan 04, 1046/614/E1A dated 27 Jan 04, 

1046/615/E1A dated 27 Jan 041046/616/E1A dated 27 Jan 041046/617/E1A 

dated 03 Feb 04 and 1046/618/E1A dated 03 Feb 2004 were issued 

consequent to E-in-C Branch letter No.B/21831/TGS/EIC(3) dated 31st Jan 

2003. 
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15. 	That with regards to statements made in para 5.6, 5.7,6, 7 and 8.1, 8.2, 8.3 
the answering respondents have no additional comments to offer except 

those made in the above paragraphs and reiterates that under the fact and 

circumstances in the case the applicants are not entitled to any relief. 

	

16. 	
That with regard to statements made in para 9.1 the answering respondent 

beg to state that consequent to E-in-C Branch 

letterNo.B/2 183 l/TGS/E1q3) dated 31 Jan 2003, speaking orders were 
issued to the applicants as stated in Pam 15 above. The respondents 

further reasserts and reiterates the statement herein above in this written 

statement and States that under the facts and circumstances of the case 

and the provision of law, the applicants are not entitled to any relief 

whatsoever and the application is liable to be dismissed with cost. 

In the premises aforesaid ,it is therefore prayed that Your 

Lordships would be pleased to hear the parties ,peruse the 

	

records and after hearing the parties and perusing the records, 	 I  
shall also be pleased to dismiss the application with cost. 

YERIFICAT ION 

I, Shri Gurmit Singh, at present working as Garrison Engineer,Shillong in the 

Office of the Garrison Engineer Shillong, being competent and duly authorized do hereby 

solemnly affirm and declare that the statements made in Paragraphs £ 	/ 

being matters of record are true to my information derived therefore and 

those made in the rest are humble submission before the Honble Tribunal. I have not 

suppressed any paterial fact. 

And 1 sign the verification on this 2S4ay of Mar 2005. 
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IN THE CENTRAL ADMI TAL 

GM1AT1 BENC -,  

In the matter of:- 

O.A. No. 202 of 2004 

Shri. Anjan Kuninr Dey 

-Vs- 
Union of India and Others. 

-And- 

In the matter o 

Rejoinder submitted by the 

applicants in reply to the written 

statements submitted by the 

respondents. 

The applicants above named most humbly and respectfully begs to state 

as under;- 

1. That with regard to the statement made in paragraph 2, the applicants 

deny the correctness of the same and further beg to say that the present 

applicants were appointed after 24.06.1987 and as such they are entitled to 

the benefit of pay scale of Rs. 260-400 revised 950-1500 in terms of the 

Govt. 
of India's Circular no. 91026/EIC/88/116/ dated 24.06.1987 

(Anne.xure-ll) of the O.A and as such they are entitle to the sade of Rs. 

260-400 revised 9504500 in terms of the Govt. order dated 24.06.1937 but 

surprisingly even after 24.06.1987 the present applicant when offered the 

appointment by the respondent authority they have shown the 

designation of Lineman/S.B.A/W1man, whereas on 24.06.1987 all those 

designation were redesignated as electrician S.K following the order of 

Govt. of India referred in Ann-il and as such even those designation 

which are sanctioned in the office of appointment were not correct 
since 

the nomenclature Lineman/S.B. A/wirenlzlfl were redesignated as 
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Electrician SK with the scale of 260-400 (Prerevised) as such all the 

applicants have been wrongly placed in the scale. of pay of Rs.'SOO-1 150 

(prerevised) 210-290) instead of Rs 9504500 (Pre-revised 260-400), 

therefore contention of the respondents that the scale of Rs. 950-1500 were 
ft. 

wrongly given is not correct rather at least&is applicants who were 

appointed after 24.06.1987 are rightly entitled to the scale of Rs. 950-1500 ( 

Pre revised 260-400) and the same has been specifically admitted in 

paragraph 5 of the respondents themselves. 

2. That with regard to the statements made in paragraph 6, 7,8,11 and 14;  

hie respondent has fairly admitted that the same has been occurred due 

to adniinistrativc error. The applicants are entitled to appropriate scale 

from the date of their appropriate scale from the date of their initial 

appointment with usual increments in the pay scale of Rs. 950-1500, so far 

contention of the respondents made relating to Govt. order dated 

11.01.1985 but the said order has no relevancy with the instant case since 

the applicants were appointed after passing of Govt. order dated 

24.06.1987 when the scale for the redesignated post of electrician S.K has 

been placed in the scale of pay of Rs. 950-1500 (Pre revised 260-400). 

Moreover the applicants have been redesignated immediately after their 

appointment as electrician SK in terms of the Govt. order dated 24.061987. 

all the applicants ate matriculate having Ill certificate. As such applicants 

are also entitled the pre revised scale of Rs. 240-400 even in terms of the 

'I 
Govt. order dated 11.01.1985. as such denial of appropriate scale to the 

applicants will lead to hostile discrimination which are also going to effect 

even the pensionery benefit of the applicants. 

In the facts and circumstanced stated above the application is 

deserves to be allowed with cost. 
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njan KiuxT Dey. Son of Sri Asit KUjilar Dey , aged about 36 years4 

ll (SIK) in the  office of the G.E. naretigi, GuWahati is 
as ElectriCia 

 

applicants in the instant Original Application duly authorized t0 

.he 
statements niade in the rejoindeT do hereby 

verify that the 

ents made in paragraphi to 3 are true to my 
oWledge and I have 

nt,ressed any material facts. 

And I sign this verCa011 on the - day of july' 2005. 
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